MODIFICATION IN FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

‘XRBIA WARAI DEVELOPERS PRIVATE LIMITED’
OPERATING IN REAL ESTATE SECTOR AT PUNE & MUMBAI, MAHARASHTRA

(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of the corporate debtor along with | XRBIA WARAI DEVELOPERS PRIVATE LIMITED
PAN / CIN / LLP No. U45200PN2013PTC147405

2. | Address of the registered office Mantri House, 1st Floor, 929, F.C. Road, Pune,
(as per MCA records) Maharashtra, India, 411004

3. |URL of website NA

4. |Details of place where majority of fixed| Real Estate Project “Xrbia warai Smart City” in Neral,
assets are located Dist: Raigad Maharashtra

Further Details can be sought from the RP by sending
an email on Warai.cirp@gmail.com

5. |Installed capacity of main products /| Not Applicable
services

6. |Quantity and value of main products /| Not Applicable
services sold in last financial year

7. |Number of employees / workmen Data not available

8. |Further details including last available| The details can be sought by sending an email on
financial statements (with schedules) of| Warai.cirp@gmail.com and / or Virtual Data Room in
two years, lists of creditors are available | accordance with the provisions of the Code and
at URL: Regulations made thereunder.

9. Eligibility for resolution applicants under| The detailed invitation for expression of interest
section 25(2)(h) of the Code is available| which shall include the eligibility for resolution
at URL: applicants under Sec 25(2)(h) of the Code can be

sought by sending an email on
Warai.cirp@gmail.com

10. |Last date for receipt of expression of | December 23, 2024 (December08,-2024)
interest

11. |Date of issue of provisional list of| January 02, 2025 {Becember18,-2024)
prospective resolution applicants

12. |Last date for submission of objections to| January 07, 2025 {Becember23,-2024)
provisional list

13. |Date of issue of final list of prospective| January 17, 2025 January-02,2025)
resolution applicants

14. |Date of issue of information| January 22, 2025 (January-07-2025)
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15. |Last date for submission of resolution| February 21, 2025 {February-06,-2025)
plans

16. |Process email id to submit EOI Warai.cirp@gmail.com
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Vikas Gopichand %f
Resolution Professiona (RBIA WARAI DEVELOPERS PRIVATE LIMITED

(Undergoing CIRP vide order dated June 28, 2024)
Registration Number: IBBI/IPA-001/IP-P02738/2022-2023/14194
Address & email id registered with IBBI:

910, 9th Floor, Ajmera Sikova, Nityanand Nagar, Ghatkopar West,
Mumbai-400086, Suburban, Maharashtra ,400086

Process specific email id for correspondence: Warai.cirp@gmail.com

Date: 08" December 2024
Place: Mumbai



XRBIA WARAI DEVELOPERS PRIVATE LIMITED

DETAILED INVITATION FOR EXPRESSION OF INTEREST

Invitation for Expression of Interest to submit Resolution Plan(s) pursuant to Regulation 36A of
Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Person) Regulations, 2016

Issued by: -

Vikas Gopichand Khiyani

Resolution Professional

XRBIA WARAI DEVELOPERS PRIVATE LIMITED
Reg. No. IBBI/IPA-001/IP-P-02738/2022-2023/14194
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DISCLAIMER

This Invitation for Expression of Interest to submit Resolution Plan(s) (hereinafter referred
as “Invitation”) is issued by Vikas Gopichand Khiyani, Insolvency Professional, having IBBI
Registration No: IBBI/IPA-001/IP-P-02738/2022-2023/14194, appointed as the Interim
Resolution Professional (hereinafter referred to as “"Resolution Professional” or "RP") of
XRBIA WARAI DEVELOPERS PRIVATE LIMITED (“Corporate Debtor”), acting on the
instructions of Committee of Creditors ("COC") of the Corporate Debtor for general
information purposes only, without regard to any specific objectives, suitability, financial
situations and needs of any particular person. This document does not constitute or form
part of and should not be construed as an offer or invitation for the sale or purchase of
securities or any of the businesses or assets described in it or as a prospectus, offering
circular or offering memorandum or an offer to sell or issue or the solicitation of an offer to
buy or acquire securities or assets of the Corporate Debtor or any of its subsidiaries or
affiliates in any jurisdiction or as an inducement to enter into investment activity. No part of
this Invitation, nor the fact of its distribution, should form the basis of, or be relied on in
connection with, any contract or commitment or investment decision whatsoever. Nothing in
this document is intended by the RP to be construed as legal, accounting, financial,
regulatory or tax advice. It is hereby clarified that if any resolution (or the terms thereof)
which is received by the RP is not pursuant to or in accordance with the provisions of this
Invitation and / or such plan is not in accordance with the terms and conditions set out in
this Invitation, then such resolution plan may not be considered eligible for evaluation
by the COC. By accepting this Invitation, the recipient acknowledges and agrees to the
terms set out in this Invitation. This document is personal and specific to each applicant and
does not constitute an offer or invitation or solicitation of an offer to the public or to any
other person within or outside India.

This document is neither an agreement nor an offer by the RP or the members of COC to
the resolution applicant(s) or any other person. The purpose of this document is to provide
interested parties with information that may be useful to them in submission of Expression
of Interest to submit the resolution plan with respect to the Corporate Debtor.

Recipients of the data / information are suggested to exercise their own judgment and verify
facts and information before taking any decision(s) without any recourse to the IRP or any
of the professionals engaged by the RP. The RP is not in a position to evaluate the reliability
or completeness of the information obtained. Accordingly, the RP cannot express opinion or
any other form of assurance on the historical or prospective financial statements,
management representations or other data of the Corporate Debtor included in or underlying
the accompanying information.

No statement, fact, information (whether current or historical) or opinion contained herein
or as part of the inviting and accepting Expression of Interest should be construed as a
representation or warranty, express or implied, of the RP or the Corporate Debtor or the
members of COC (or their advisors); and none of the RP, Corporate Debtor, the members of
the COC (including their advisors) or any other persons / entities shall be held liable for the
authenticity, correctness or completeness of any such statements, facts or opinions and any
such liability is expressly disclaimed. This document has not been approved and will or may
not be filed, registered or reviewed or approved by any statutory or regulatory authority in
India. This document may not be all inclusive and may not contain all of the
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information that the recipient may consider material. The recipient acknowledges that it will
be solely responsible for its own assessment of the market and the market position of the
Corporate Debtor and that it will conduct its own analysis and be solely responsible for
forming its own view of the potential future performance of the business of the Corporate
Debtor.

The recipient must not use any information disclosed to it as part of this Invitation or
otherwise to cause an undue gain or undue loss to itself or any other person. The recipient
must comply with its confidentiality obligations as outlined here and insider trading laws, if
applicable, and agrees to protect all intellectual property of the Corporate Debtor, whether
registered or otherwise, it may have access to and will not share or disclose any confidential
information with third parties.

By accepting this document, the recipient accepts the terms of this disclaimer notice, which
forms an integral part of this document and the terms of this document. Further, no person
shall be entitled under any law, statute, rules or regulations or tort, principles of restitution
or unjust enrichment or otherwise to claim for any loss, damage, cost or expense which may
arise from or be incurred or suffered on account of anything contained in this document, the
documents / information provided otherwise, including the accuracy, adequacy, authenticity,
correctness, completeness or reliability of the information or opinions contained in this
document and as stated above and any assessment, assumption, statement or information
contained therein or deemed to form part of this document, and the IRP, the Corporate
Debtor, members of COC and their advisors, affiliates, directors, employees, agents and
other representatives do not have any responsibility or liability for any such information or
opinions and therefore, any liability or responsibility is expressly disclaimed.

The issue of this document does not imply that the RP or the members of COC are bound to
select an applicant as a “Successful / Shortlisted Prospective Resolution Applicant” post
submission of the Expression of Interest. This document is neither assignable nor
transferable by a resolution applicant. Each applicant shall bear all its costs associated with
or relating to the preparation and submission of its Expression of Interest, including but not
limited to preparation, copying, postage, delivery fees, expenses associated with any
demonstrations or presentations which may be required by the RP or COC or any other costs
incurred in connection with or relating to its Expression of Interest.

This document and information contained herein or disclosed pursuant to the terms of this
document or any part of such information do not constitute or purport to constitute any
advice or information in publicly accessible media and should not be printed, reproduced,
transmitted, sold, distributed or published by the recipient without prior written approval
from the Resolution Professional.
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Xrbia Warai Developers Private Limited

Invitation for Expression of Interest to submit Resolution Plan pursuant to
Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016

1. Details about the Corporate Debtor and its Corporate Insolvency Resolution
Process

Xrbia Warai Developers Private Limited (“the Corporate Debtor”) is a Real Estate Company
incorporated on May 16, 2013. The Corporate Debtor is having Registered Office address (as

per MCA records) at MANTRI HOUSE, 1ST FLOOR, 929, F.C. ROAD, Pune, PUNE, Maharashtra,
India, 411004.

M/s Titan Contracting Services LLP in its capacity as an operational creditor of Xrbia Warai
Developers Private Limited, filed an application under section 9 of Insolvency & Bankruptcy
Code 2016 (read with rules and regulations framed thereunder, “IBC or “Code”) before the
Hon’ble National Company Law Tribunal, Mumbai (“Adjudicating Authority”) to Initiate
Corporate Insolvency Resolution Process ("CIRP") of the Corporate Debtor under the IBC. The
said application of M/s Titan Contracting Services LLP was admitted by the Adjudicating
Authority vide its order dated June 28, 2024 thereby commencing the CIRP with effect from
the date of the order. The Adjudicating Authority vide its order dated June 28, 2024 appointed
Vikas Gopichand Khiyani (IBBI Registration Number: IBBI/IPA-001/IP-P02738/2022-
2023/14194) as the Interim Resolution Professional (“IRP”) to conduct the CIRP of the
Corporate Debtor and to exercise all powers and subject and carry out all duties as envisaged
under the provisions of the IBC.

Pursuant to the decision of the CoC in its meeting dated November 15, 2024 a detailed invitation
seeking Expression of Interest (“EOI”) from prospective resolution applicants (“PRAs"),
including lenders, investors and any other persons, to put forward their EOIs for submission of
resolution plans for the Corporate Debtor. Accordingly, the RP issued the Form G to invite EOI
on November 23, 2024, in newspapers namely Free Press journal (English) and Navakal
(Marathi) in Mumbai Edition and Financial Express (English) and Navrashtra (Marathi) in Pune
Edition and put up the detailed invitation for EOI process document hosted on the website of
Insolvency and Bankruptcy board of India. (https://ibbi.gov.in/com).

Thereafter, on request from the interested party and on approval of the members of the CoC,
the last date of submission of EQI for submission of Resolution plan has been extended till
December 23, 2024. Accordingly, the form G was published in newspapers namely Free Press
journal (English) and Navakal (Marathi) in Mumbai Edition and Financial Express (English) and
Navrashtra (Marathi) in Pune Edition on December 09, 2024 and the same has also been hosted
on the website of Insolvency and Bankruptcy board of India.

2. Process Timeline

Sr. No Process Tentative timeline
1 Publication of Form G in newspaper December 09, 2024
(Nevember23,2024)
2 Submission of EOI along with necessary December 23, 2024
documents as detailed in this EOI by PRAs {Becember08,2024)
3 Date of issue of provisional list of prospective | January 02, 2025
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resolution applicants {Becember18,2024)

4 Last date for submission of objections to | January 07, 2025
provisional list {Beecember23,2024)

5 Date of issue of final list of prospective January 17, 2025 Ganuary-
resolution applicants 02-2025)

4 Subject to submission of the confidentiality | January 22, 2025 Ganuary-

undertaking and other documents as required | 642025}
under this Invitation to EOI, the shortlisted
PRAs, would be provided with
- Information Memorandum prepared as
per provisions of the IBC.
- Access to the data-room for due
diligence.
- Request for Resolution Plan (‘RFRP)
outlining the next steps along with the
evaluation matrix.

The above-mentioned timeline remain subject to further extension/ amendment at the
discretion of the CoC, and further subject to the ongoing/future proceedings before the Honble
NCLT/NCLAT for exclusion of time from the CIRP of the Corporate Debtor.

Further, the interested parties shall submit the EOI in a sealed cover envelope by
17:00 Hours on or before December 23, 2024, at the below mentioned address
through speed / registered post or by hand delivery. A copy of the same should also
be provided electronically in a pen drive. The envelope should be super scribed as
"EOI for Xrbia Warai Developers Private Limited”.

Vikas Gopichand Khiyani
Resolution Professional XRBIA Warai Developers Pvt. Ltd.

910, 9th Floor, Ajmera Sikova, Opposite Damodar Park, Nityanand Nagar, Ghatkopar West,
Mumbai-400086

The eligibility criteria, detailed terms and conditions, format for submission of the EOI and
format of Confidentiality Undertaking are provided herewith the detailed Invitation for EOI. Post
receipt of EOI, access to Data Room will be provided to the shortlisted applicant after receipt of
confidentiality undertaking as per section 29(2) of the IBC, at the sole discretion of Resolution
Professional / COC.

All the EOQISs received will be reviewed by the RP / the COC and thereafter further information
/ documents related to the process will be provided to the shortlisted parties.

For clarification, if any, please contact the undersigned at the address given below.
ﬁ\;as Kh’}/a;/\\
sd/- — / \

Vikas Gopichand Khiyani \)j;&@f \
Resolution Professional .—— \ Y
In the matter of XRBIA WARAI DEVELOPERS'PRIVATE LIMITED
Registration Number: IBBI/IPA-001/IP-P02738/2022-2023/14194,

Page | 6



Address registered with IBBI:
910, 9th Floor, Ajmera Sikova, Nityanand Nagar, Ghatkopar West,
Mumbai-400086, Mumbai Suburban, Maharashtra ,400086

E-mail Id registered with IBBI: cavikas.khiyani@gmail.com
Process specific email ID for correspondence:_Warai.cirp@gmail.com
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2. ELIGIBILITY CRITERIA

Pursuant to Sub-Regulation (4) of Regulation 36A of the CRP Regulations, the PRA must fulfill
the following criteria as approved by the COC at its meeting held on November 15, 2024:

A. Categories of Applicants

1. Private Company/ Public Limited Company, Firm/LLP, Body Corporate,
Government Organizations/Trusts/Individual whether incorporated in India or
outside India:

o Minimum standalone net worth of ¥50.00 crores as per Latest Audited Financial Statement.

2. Financial Institutions, Funds, Private Equity Investors:

o For Private Equity/Financial Institutions/Funds - Minimum Assets Under Management
(AUM) of X 500.00 crores as per Latest Audited Financial Statement

o For Asset Reconstruction Company — Net Owned Funds of ¥ 1000.00 crores as per
Latest Audited Financial Statement

3. Individual Investors/Consortium Applicants (Except Real estate Allottees):

o Minimum consolidated net worth of ¥50.00 crores as per Latest Audited Financial
Statement/Income Tax Return.

4. Real Estate Allottees of The Project (only consortium)

o The consortium of Real estate allottees may submit expression of Interest

o In case Real Estate allottees form consortium with person other than allottees of the
project of corporate debtor then, that consortium have to fulfilled criteria mentioned in
clause 3 above.

B. Additional Criteria
5. Consortium Requirements
i.  For consortium applicants (Not Applicable Real Estate Allottees):
o The lead member must hold a minimum of 26% equity in the consortium.
o Each other member must hold at least 10% equity.

o All members will be jointly and severally responsible for complying with the terms of
the EOI and the resolution plan.

o A clear governance structure must be established within the consortium to ensure
effective decision-making.

6. Refundable Process Participation Deposit

o Details and Conditions of the Deposit:

A refundable deposit of ¥ 5,00,000 is required with the EOI submission.
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Bank account in which refundable deposit shall be paid:

ACCOUNT NAME: XRBIA WARAI DEVELOPERS PVT LTD UNDER CIRP
ACCOUNT NO: 409002350371

BRANCH NAME: Dadar Branch

BRANCH IFSC CODE: RATN0000184

The Refundable Deposit shall be refunded (without interest) / the FBG shall be returned within
30 days of the following:

Withdrawal of the PRA from the resolution plan process (where such withdrawal is notified
to the Resolution Professional in writing) before submission of the resolution plan;

PRA failing to submit the resolution plan by the due date as specified by the RP for
submission of the resolution plan;

Where the Resolution Plan submitted by the PRA is not approved by the COC at its
meeting held for that purpose.

Exception: Where the Resolution Plan of the resolution applicant is approved by the COC and
Adjudicating Authority, the process participation deposit provided by the said 'Successful
Resolution Applicant’ shall be adjusted towards payment due as per the approved Resolution
Plan.

The refundable process participation deposit shall not bear any interest.

The refundable deposit shall be forfeited at any time, in case the Prospective Resolution
Applicant is found to have made any misrepresentation(s) or provided wrong information to
the Resolution Professional or the members of the COC. It is clarified that any such forfeiture
of the refundable deposit shall not limit any rights or remedies that the Resolution Professional
or COC may have under applicable law or otherwise, against the PRA.

Page | 9



3. TERMS & CONDITIONS

A. Preliminary terms & conditions for submission of EOI:

1. Unconditional Expression of Interest ("EOI"”) shall be submitted in accordance with
Regulation 36A of the CIRP Regulations in the format provided herein in this
Invitation along with the required Annexures.

2. PRA shall along with Expression of Interest submit:
(a) certified true copies of their Audited Financial Statements of last three years,
along with Income Tax Returns and computation of total income
(b) Proof of address
(c) copy of PAN card
(d) certified true copies of Constitutional Documents and
(e) certified true copy of Board resolution in case of Corporate Person.
The PRA shall also submit relevant KYC details applicable as the case may be
(Individual/Corporate/Financial Institution/Funds/PE Funds).

3. PRA shall along with the EOI submit an undertaking that it meets the criteria specified
by the committee under clause (h) of sub-section (2) of section 25 of IBC
i.e. the Eligibility Criteria provided in this Invitation and relevant records in evidence
of meeting the eligibility criteria;

4. PRA shall submit an undertaking in form as set out in Annexure D as per the
requirement specified under Regulation 36A of CRP Regulations.

5. PRA shall also submit an undertaking in form as set out in Annexure E that it does
not suffer from any ineligibility under section 29A of IBC. In line with the same the
PRA shall submit the relevant information and records to enable an assessment of
ineligibility as per Section 29A of IBC.

6. Ineligibility norms under Section 29A of the IBC: -
The extract of Section 29A of the IBC is reproduced herein below:

“Section 29A of IBC: Persons not eligible to be resolution applicant
A person shall not be eligible to submit a resolution plan, if such person, or any
other person acting jointly or in concert with such person —

(a) is an undischarged insolvent;

(b) is a willful defaulter in accordance with the guidelines of the Reserve Bank of
India issued under the Banking Regulation Act, 1949 (10 0f1949);

(c) at the time of submission of the resolution plan has an account, or an account
of a corporate debtor under the management or control of such person or of whom
such person is a promoter, classified as non-performing asset in accordance with
the guidelines of the Reserve Bank of India issued under the Banking Regulation
Act, 1949 (10 of 1949) or the guidelines of a financial sector regulator issued under
any other law for the time being in force, and at least a period of one year has
lapsed from the date of such classification till the date of commencement of the
corporate insolvency resolution process of the corporate debtor:

Provided that the person shall be eligible to submit a resolution plan if such person
makes payment of all overdue amounts with interest thereon and charges relating
to non- performing asset accounts before submission of resolution plan:
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Provided further that nothing in this clause shall apply to a resolution applicant
where such applicant is a financial entity and is not a related party to the corporate
debtor.

Explanation I- For the purposes of this proviso, the expression "related party" shall
not include a financial entity, regulated by a financial sector regulator, if it is a
financial creditor of the corporate debtor and is a related party of the corporate
debtor solely on account of conversion or substitution of debt into equity shares or
instruments convertible into equity shares, prior to the insolvency commencement
date.

Explanation II.— For the purposes of this clause, where a resolution applicant has
an account, or an account of a corporate debtor under the management or control
of such person or of whom such person is a promoter, classified as non-performing
asset and such account was acquired pursuant to a prior resolution plan approved
under this Code, then, the provisions of this clause shall not apply to such
resolution applicant for a period of three years from the date of approval of such
resolution plan by the Adjudicating Authority under this Code.

(d) has been convicted for any offence punishable with imprisonment-

(i) for two years or more under any Act specified under the Twelfth Schedule; or
(iij) for seven years or more under any law for the time being in force:

Provided that this clause shall not apply to a person after the expiry of a period of
two years from the date of his release from imprisonment:

Provided further that this clause shall not apply in relation to a connected person
referred to in clause(iii) of Explanation I;

(e) is disqualified to act as a director under the Companies Act, 2013 (18 of 2013):

Provided that this clause shall not apply in relation to a connected person referred
to in clause (iii) of Explanation I;

(¢ is prohibited by the Securities and Exchange Board of India from trading in
securities or accessing the securities markets;

(g) has been a promoter or in the management or control of a corporate debtor in
which a preferential transaction, undervalued transaction, extortionate credit
transaction or fraudulent transaction has taken place and in respect of which an
order has been made by the Adjudicating Authority under this Code:

Provided that this clause shall not apply if a preferential transaction, undervalued
transaction, extortionate credit transaction or fraudulent transaction has taken
place prior to the acquisition of the corporate debtor by the resolution applicant
pursuant to a resolution plan approved under this Code or pursuant to a scheme or
plan approved by a financial sector regulator or a court, and such resolution
applicant has not otherwise contributed to the preferential transaction, undervalued
transaction, extortionate credit transaction or fraudulent transaction;

(h) has executed a guarantee in favour of a creditor in respect of a corporate
debtor against which an application for insolvency resolution made by such creditor
has been admitted under this Code and such guarantee has been invoked by the
creditor and remains unpaid in full or part;

(i) is subject to any disability, corresponding to clauses (a) to (h), under any law in
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a jurisdiction outside India; or

() has a connected person not eligible under clauses (a) to(i).

Explanation [I] — For the purposes of this clause, the expression "connected

person" means—

(i) any person who is the promoter or in the management or control of the
resolution applicant; or

@ii) any person who shall be the promoter or in management or control of the
business of the corporate debtor during the implementation of the resolution
plan; or

(iii) the holding company, subsidiary company, associate company or related party
of a person referred to in clauses (i) and(ii):

Provided that nothing in clause (iii) of Explanation I shall apply to a resolution
applicant where such applicant is a financial entity and is not a related party of the
corporate debtor:

Provided further that the expression "Related Party" shall not include a financial
entity, regulated by a financial sector regulator, if it is a financial creditor of the
corporate debtor and is a related party of the corporate debtor solely on account of
conversion or substitution of debt into equity shares or instruments convertible into
equity shares, prior to the insolvency commencement date;

Explanation II - For the purposes of this section, "financial entity" shall mean the
following entities which meet such criteria or conditions as the Central Government
may, in consultation with the financial sector regulator, notify in this behalf,
namely: —

(a) ascheduled bank;

(b) any entity regulated by a foreign central bank or a securities market regulator
or other financial sector regulator of a jurisdiction outside India which
jurisdiction is compliant with the Financial Action Task Force Standards and is a
signatory to the International Organization of Securities Commissions
Multilateral Memorandum of Understanding;

(c) any investment vehicle, registered foreign institutional investor, registered
foreign portfolio investor or a foreign venture capital investor, where the terms
shall have the meaning assigned to them in regulation 2 of the Foreign
Exchange Management (Transfer or Issue of Security by a Person Resident
Outside India) Regulations, 2017 made under the Foreign Exchange
Management Act, 1999 (42 0f1999);

(d) an asset reconstruction company register with the Reserve Bank of India under
section 3 of the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 0f2002);

(e) an Alternate Investment Fund registered with Securities and Exchange Board of
India;

(H such categories of persons as may be notified by the Central Government.”

7. PRA shall along with the Expression of Interest for submission of Resolution Plan
submit an undertaking that it shall intimate the Resolution Professional forthwith if it
becomes ineligible under Section 29A of the IBC at any time during the Corporate
Insolvency Resolution Process.
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8. PRA shall along with the Expression of Interest submit an undertaking that every
information and records provided in the Expression of Interest is true and correct and
discovery of any false information and record at any time will render the applicant
ineligible to submit Resolution Plan, forfeit any refundable deposit and attract penal
actions under IBC.

9. PRA shall along with the Expression of Interest submit an undertaking to the effect
that it shall maintain Confidentiality of the information and shall not use such
information to cause any undue gain or loss to itself or any other person and comply
with the requirements under sub-section (2) of Section 29. (Format of the
Confidentiality Undertaking is provided as per Annexure - F)

10. The Committee of Creditors, the RP (on the instructions of the Committee of
Creditors) and/or the Adjudicating Authority shall have the right, in their sole
discretion to reject any and all proposed EQIs and/or the Resolution Plan made by or
on behalf of any Resolution Applicant or any part thereof, and/or to
suspend/cancel/terminate the process for submission of Resolution Plan including
invitation/submission of EOI, submission of Resolution Plan, Evaluation of Resolution
Plan and / or amend and / or supplement the process for submission of Resolution
Plan, all without notice and any liability therefore.

11. The COC has the right to cancel or modify the process, or to provide dispensation or
relaxation from one or more requirements as specified in this IEOI vis-a-vis one or
more applicants, without assigning any reason and without any liability. This is not
an offer document and is issued with no commitment. Applicants should regularly
visit the website of IBBI (https://ibbi.gov.in/) to keep themselves updated on
clarifications/ amendments/ time-extensions, if any. For the avoidance of doubt, it is
clarified that, a clarification issued to this invitation by the Resolution Professional,
shall not be considered as modification to this invitation in terms of the CIRP
Regulations.

12. The CoC reserves the right to withdraw the IEOI and change or vary any part thereof
at any stage and also reserves the right to disqualify any PRA, should it be so
necessary at any stage.

13. No oral conversations or agreements with the Resolution Professional, advisor to the
Resolution Professional or any official, agent or employee of the Resolution
Professional, Corporate Debtor or any member of the CoC shall affect or modify any
terms of this invitation for Eol.

14. By submitting EOI, each PRA shall be deemed to acknowledge that (i) it has carefully
read the entire IEOI and has fully informed itself as to all existing conditions and
limitations; and (ii) disqualification of the PRA due to non- compliance with Section
29A of the Insolvency and Bankruptcy Code, 2016 will not attract any litigation from
RA.

15. The PRA who has submitted the Eol may submit or implement the Resolution Plan
either itself or through any of its group entities (as may be defined in RFRP), subject
to compliance with the requirements of the IBC (including Section 29A), this IEQI,
and RFRP.
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16. This invitation is being published with the understanding that the PRAs shall continue
to make their own independent investigation and assessment of the conditions and
affairs of Corporate Debtor and such other matters as the PRAs may deem
appropriate without placing sole reliance upon any information as set out in this
invitation. All summaries and/or discussions of documentation and/or information
contained herein are qualified in their entirety by reference to the actual documents
and/or financial statements. This invitation is intended to be supplemented with
issuance of request for resolution plans, information memorandum, evaluation
matrix, and access to further relevant information of Corporate Debtor, accompanied
by their own disclaimers as applicable, and the RP and his team and the members of
the COC and/or professionals/ advisors engaged by the COC disclaim to the fullest
extent as possible any and all responsibility in relation to the information of Corporate
Debtor as is contained herein or in any referenced or supplemental document or
information as may be issued to the PRAs.

17. The PRA are required to take note that under Regulation 29 of the CIRP Regulations,
certain assets of Corporate Debtor may be sold in compliance with the provisions
contained therein. Nothing contained herein shall prejudice the right of the RP and
the COC to undertake any sale of any assets of Corporate Debtor in compliance with
applicable laws ﬁ;;;?h];;/\\

N / \\

Vikas Gopichand\ Kﬁiy"ahi/
Resolution Professional
In the matter of XRBIA WARAI DEVELOPERS PRIVATE LIMITED

Registration Number: IBBI/IPA-001/IP-P02738/2022-2023/14194

Address registered with IBBI:
910, 9th Floor, Ajmera Sikova, Nityanand Nagar, Ghatkopar West, Mumbai-400086
Mumbai Suburban, Maharashtra ,400086

E-mail Id registered with IBBI: cavikas.khiyani@gmail.com
Process specific email ID for correspondence: cavikas.khiyani@gmail.com

(Note: RP / COC reserves the right to cancel or modify the process / application
without assigning any reason and without any liability whatsoever. This is not an offer
document)

Dated: December 08, 2024
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FORMAT OF SUBMISSION OF EOI
[On the Letterhead of the Entity Submitting the EOI]
EXPRESSION OF INTEREST

Date:

To

Vikas Gopichand Khiyani

Resolution Professional

XRBIA WARAI DEVELOPERS PRIVATE LIMITED

910, 9th Floor, Ajmera Sikova, Nityanand Nagar, Ghatkopar West,
Mumbai-400086 Mumbai Suburban, Maharashtra ,400086

Subject:
Expression of Interest (“EOI”) for submitting Resolution Plan for XRBIA WARAI

DEVELOPERS PRIVATE LIMITED (“Corporate Debtor").

Dear Sir,

In response to the Form G published on , 2024 in newspapers namely

("Advertisement”) inviting Expression of Interest (EOI) for submission of
resolution plans ("Resolution Plan”) as per the provisions of the Insolvency and
Bankruptcy Code, 2016 ("IBC") and Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process of Corporate Persons) Regulations, 2016, we confirm
that we have understood the eligibility criteria mentioned in the detailed invitation for
EOIL. We further confirm that we meet the necessary thresholds and criteria mentioned
therein and submit our EOI along with refundable process participation deposit for
submission of a Resolution Plan for the Corporate Debtor.

We hereby declare that we are not an ineligible person to be resolution applicant as
prescribed under Section 29A of IBC. An undertaking to that effect is annexed along
with this EOI. We have also provided the necessary information as required in prescribed
formats in Annexure A to Annexure G.

We affirm that the information furnished by us in this EOI and in the Annexures A to G,
including documentary proofs, is true, correct, complete, and accurate. Further, we
acknowledge that:

(@) The RP reserves the right to determine whether we qualify for the submission of the
Resolution Plan and that the RP reserves the right to reject the EOI submitted by
us without assigning any reason whatsoever and without any liability to the
Applicant; and

(b) The RP reserves the right to request for additional information / documents from us
for the purposes of the EOL

(¢) Information Memorandum / Access to virtual data room will be provided after
submitting a confidentiality undertaking as per Section 29(2) of IBC.

(d) The Committee of Creditors, the RP (on the instructions of the Committee of
Creditors) and/or the Adjudicating Authority shall have the right, in their sole
discretion to reject any and all proposed EOIs and/or the Resolution Plan made by
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or on behalf of any Resolution Applicant or any part thereof, and / or to suspend /
cancel / terminate the process for submission of Resolution Plan including invitation
/ submission of EOI, submission of Resolution Plan, Evaluation of Resolution
Plan and / or amend and / or supplement the process for submission of Resolution
Plan, all without notice and any liability therefore.

(e) Further, we agree and acknowledge that:

Vi,

the Eol will be evaluated by the Resolution professional (“RP”) (in
consultation with the Committee of Creditors ("CoC")) of Corporate Debtor
based on the information provided in the Annexures and attached
documents to determine whether we qualify to submit EOI and resolution
plan for Corporate Debtor.

the RP/ CoC reserves the right to determine at their sole discretion, whether
or not we qualify for the submission of the proposal and may reject the Eol
submitted by us without assigning any reason/without any liability
whatsoever.

the RP/ CoC reserves the right to request for additional information or
clarification(s) from us for the purposes of the Eol and we shall promptly
comply with such requirements. Failure to satisfy the queries of RP/ CoC
may lead to rejection of our Eol;

Meeting the qualification criteria set out in IEOI alone does not automatically
entitle us to participate in the process;

We will continue to meet the eligibility criteria throughout the bid process,
and any material adverse change affecting the consortium members ability
to perform in consortium shall be intimated immediately;

In case of consortium, we would comply with the eligibility criteria pertaining
to equity holding i.e. the lead member must hold at least 26% total equity
participation in the consortium who shall be designated as the lead member.
The members in the consortium cannot exceed more than 12 (no's);

Thanking You,

For and on behalf of [Insert the name of the entity submitting the EOI]

Signature:

Name of Signatory:
Designation:
Company Seal / Stamp

1: In case of Consortium Applicant the EOI shall be signed by the nominated lead and
details as per Annexure C to be provided.
2: The person signing the EOI and other supporting documents should be an authorized
signatory supported by necessary board resolutions/authorization letter.
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ANNEXURE A
Details by PRA towards fulfilling Eligibility Criteria

Sr Eligibility Criteria Details of PRA
1 | Real Estate Experience The Prospective Resolution Applicant (PRA)

should fulfill the minimum financial criteria as
per category of applicant applying under
Categories of Minimum standalone net worth,
Minimum Assets Under Management (AUM),
Minimum consolidated net worth as laid out in
Page 7 of this EOI

AND

2 | PRA shall not be an ineligible person as prescribed under Section 29A of the
Insolvency and Bankruptcy Code, 2016

3 The refundable process participation deposit for the EOI shall be INR
5,00,000 /- (Rupees Five Lakhs Only).

Note: The applicant shall submit the documentary proof(s) as a part of this Annexure A.
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ANNEXURE B
GENERAL INFORMATION OF PRA

1. Name and Address of the PRA:

. Name:

. Registered and Corporate Address:
. Telephone No:

Fax:

. Email:

[OJ = RN RN © g )

Date of Incorporation:
Constitution of the PRA:

Experience in real estate sector (if, any):

i W N

Past experience in acquisition / turnaround of stressed assets (if
any):
6. Overview of Management:

7. Contact Person:
a. Name:
b. Designation:
c. Telephone No:
d. Email:

8. Individual /firm/ Group/Company Profile:

Individual / Firm / Group / Company / Joint Venture / Consortium / SPV
OR Financial Institutions / Funds / PE Investors Profile: Financial Profile
(consolidated / standalone as applicable):

[Note: The Group / Company / Individual / Firm profile should necessarily include net
worth and revenue numbers of the preceding three years. Where the entity submitting
the EOI is a financial investor / fund entity, please additionally provide details pertaining
to “Assets under Management” for the preceding three years and the Committed Funds
available as on 31 March 2024 for investment in Indian assets. In case of a joint venture
or consortium or an SPV, it should necessarily include net worth and revenue numbers of
the preceding three years or provide details pertaining to “Assets under Management” for
the preceding three years and the committed funds available as on 31 March 2024 for
investment in Indian assets of each of the partners of the Joint Venture / Consortium /
SPV]

For Individual / Firm / Body Corporate / Company

INR Crores FY 21-22 FY 22-23 FY 23-24

Revenue

Net worth
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For Financial Institutions / Funds / PE Investors/ARC

INR Crores

FY 21-22

FY 22-23

FY 23-24

Assets under
management

a. History, if any, of the Company or affiliates of the Company being declared a

‘wilful defaulter’, *non-cooperative borrower’ and / or ‘non-performing asset’

b. Ownership Details:

c. Proof of Identity and Address:

Note: Applicant shall submit the following documentary proof(s) as a part of this Annexure B:

1. Applicable to Individual / Firms / Body Corporate

a. Audited financial statements for last three financial years along with certificate from
Statutory Auditor or Chartered Accountant or Company Secretary or equivalent in the
jurisdiction of incorporation of the Company certifying net worth and turnover of the

last three financial years.

b. Copy of Certificate of Registration and latest Constitutional Documents of the

Applicant.

2. Applicable to Financial Institutions /Funds / PE Investors /ARC

a. Certificate from Statutory Auditor or Chartered Accountant or Company Secretary

or equivalent in the jurisdiction of incorporation certifying Assets under management as on
end of last three financial years;
b. Documentary evidence for Funds available for deployment as on March 31, 2024.

c. Audited financial statements for last three financial years.

d. Copy of Certificate of Registration and latest Constitutional Documents of the Applicant.

Note:

= In case of Consortium Applicant, the details set out above are to be provided for each

member of the Consortium.

= In case of Joint Ventures / SPVs, the details set out above are to be provided for each of the

entities / groups submitting each joint EOL.
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ANNEXURE C

Details of Joint Venture / Consortium/ SPV Members:

Sr.

%o of share in the MILELE
Name of the Member . R as Lead
Consortium/ Joint Venture (Y/N)
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ANNEXURE D

UNDERTAKING FROM PROSPECTIVE RESOLUTION APPLICANT AS PER
REGULATION 36A OF CIRP REGULATIONS

Execution instructions:

[To be on non-judicial stamp paper as may be applicable. Foreign companies submitting expression
of interest / resolution plan are required to follow the applicable law in their country and ensure that
the documents submitted as part of the expression of interest / resolution plan are appropriately
apostilled, and stamp duty paid in India before submission to the resolution professional. ]

The execution of this undertaking must be authorized by a duly passed resolution of the board of
directors of the prospective resolution applicant or any sub-committee of the board (if so authorized
by the board).

Each page of the undertaking is required to be signed by the prospective resolution applicant at the
bottom of the page and on the execution page, the deponent must affix his/her full signature and
additionally affix the rubber stamp seal of the prospective resolution applicant.

Where the resolution applicant is a consortium, said undertaking shall be furnished by each member
of the consortium.

Kindly fill in the requisite details in each of the items where information is left blank or has been
sought]

UNDERTAKING

I, [name of the chairman / managing director / director / authorized person of resolution applicant,
authorised by the Board of the resolution applicant for giving such undertaking], son of [ 1,
aged about [___] years, currently residing at [Address to be inserted] and having Aadhaar / Passport
number [ ], on behalf of [name of the resolution applicant] having registered office at [ ]
("Resolution Applicant”, a term which also includes any person acting jointly with the Resolution
Applicant), do solemnly affirm and state to the committee of creditors ("COC”) of “Xrbia Warai
Developers Private Limited” and the Resolution Professional of the Company ("RP") as follows:

1. That I am duly authorized and competent to make and affirm the instant undertaking for and on
behalf of the Resolution Applicant in terms of the [resolution of its board of directors / power of
attorney - to provide other necessary details of such authorization]. The said document is true,
valid and genuine to the best of my knowledge, information and belief.

2. That the Resolution Applicant meets the criteria specified by the Committee of Creditors under
clause (h) of sub-section (2) of Section 25 of the Code.

3. That the relevant records in evidence of meeting the criteria specified by the Committee of
Creditors under clause (h) of sub-section (2) of Section 25 of the Code has been submitted along
with the Expression of Interest for submission of Resolution Plan in the matter of Xrbia Warai
Developers Private Limited.

4. That all the information and records provided in Expression of Interest is true and correct and
discovery of any false information or record at any time will render the applicant ineligible to submit
resolution plan, forfeit any refundable deposit and attract penalty action under the Code.

5. That the Resolution Applicant shall maintain confidentiality of the information and shall not use
such information to cause an undue gain or undue loss to itself or any other person and comply
with the requirements under sub-section (2) of Section 29 Insolvency and Bankruptcy Code,
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2016.

. That the contents of this undertaking are true and correct. No part of it is false and nothing material
has been concealed therefrom.

. That if, at any time after the submission of this undertaking and before the approval of the
Resolution Applicant’s resolution plan by the Adjudicating Authority i.e. Hon’ble National Company
Law Tribunal under the Code, the Resolution Applicant becomes ineligible to be a Resolution
Applicant as per the provisions of the Code, the fact of such ineligibility shall be forthwith brought
to the attention of the RP and the COC.

. That this undertaking shall be governed in accordance with the laws of India and the National
Company Law Tribunal, Mumbai /National Company Law Appellate Tribunal/ Courts of Mumbai
shall have the exclusive jurisdiction over any dispute arising under this undertaking.

Signed for and on behalf of [insert name of entity]

Signature and official stamp

Page | 22



ANNEXURE E

ELIGIBILITY AS PER SECTION 29A READ WITH REGULATION 36A of THE
CIRP REGULATIONS

Execution instructions:

[To be on non-judicial stamp paper of Value as applicable. Foreign companies submitting
expression of interest / resolution plan are required to follow the applicable law in their country
and ensure that the documents submitted as part of the expression of interest / resolution plan
are appropriately apostilled, and stamp duty paid in India before submission to the resolution
professional. The said undertaking shall be duly notarized/apostilled]

The execution of this undertaking must be authorized by a duly passed resolution of the board
of directors of the prospective resolution applicant or any sub-committee of the board (if so
authorized by the board).

Each page of the undertaking is required to be signed by the prospective resolution applicant at
the bottom of the page and on the execution page, the deponent must affix his/her full
signature and additionally affix the rubber stamp seal of the prospective resolution applicant.
Where the resolution applicant is a consortium, said undertaking shall be furnished by each
member of the consortium.

Kindly fill in the requisite details in each of the items where information is left blank or has been
sought. ]

UNDERTAKING

I, [name of the chairman/managing director/director/authorized person of resolution applicant,
authorised by the Board of the resolution applicant for giving such undertaking], son of

[ 1, aged about [ ] years, currently residing at [Address to be inserted] and having
Aadhaar / Passport number [ ], on behalf of [name of the resolution applicant] having
registered office at [ ] ("Resolution Applicant”), a term which also includes any

person acting jointly with the Resolution Applicant), do solemnly affirm and state to the
committee of creditors ("COC") of “XRBIA WARAI DEVELOPERS PRIVATE LIMITED” and the
Resolution Professional of the Company ("RP”) as follows:

1. That I am duly authorized and competent to make and affirm the instant undertaking for and
on behalf of the Resolution Applicant in terms of the [resolution of its board of directors/ power
of attorney- to provide other necessary details of such authorization]. The said document
is true, valid and genuine to the best of my knowledge, information and belief.

2. That neither the Resolution Applicant, nor any other person acting jointly or in concert with
the Resolution Applicant, nor any ‘connected person’ [as defined under Section 29A of the
Insolvency and Bankruptcy Code, 2016, as amended from time to time (“Code”)] and nor any
other person covered under Section 29A of the Code:

a) is an undischarged insolvent;

b) is a wilful defaulter in accordance with the guidelines of the Reserve Bank of India issued
under the Banking Regulation Act, 1949;

) is at the time of submission of the expression of interest and / or resolution plan a person
who, (i) has an account which has been classified as non-performing asset in accordance
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with the guidelines of the Reserve Bank of India issued under the Banking Regulation Act,
1949 or the guidelines of a financial sector regulator issued under any other law for the
time being in force, or (ii) controls or manages or is the promoter of a corporate debtor
whose account has been, classified as non-performing asset in accordance with the
guidelines of the Reserve Bank of India issued under the Banking Regulation Act, 1949 or
the guidelines of a financial sector regulator issued under any other law for the time being
in force; and such classification has continued for a period of one year or more from the
date of such classification till the date of commencement of the corporate insolvency
resolution process of the Xrbia Warai Developers Private Limited and all such overdue
amounts along with interest, costs and charges thereon have not been fully repaid at the
time of submission of expression of interest and / or resolution plan;?

d) has been convicted for any offence punishable with imprisonment —

i. for two years or more under any statute specified under the Twelfth Schedule of the Code
and two years have not passed from the date of release from such imprisonment; or

i. for seven years or more under any law for the time being in force and two years have not
passed from the date of release from such imprisonment;

e) is disqualified to act as a director under the Companies Act, 2013 [18 of 2013];

f) is prohibited by the Securities and Exchange Board of India from trading in securities or
accessing the securities markets;

g) has been a promoter or in the management of or control of a corporate debtor in which
any preferential transaction or undervalued transaction or extortionate credit transaction or
fraudulent transaction has taken place and in respect of which an order has been made by
the Adjudicating Authority viz. Hon'ble National Company Law Tribunal (or its appellate
tribunal / court) under the Code (other than a preferential transaction, undervalued
transaction, extortionate credit transaction or fraudulent transaction which has taken place
without any contribution by the Resolution Applicant in an entity acquired by the Resolution
Applicant, prior to such acquisition by way of a resolution plan approved under the Code or
pursuant to a scheme or plan approved by a financial sector regulator or court);

h) has executed a guarantee in favour of a creditor, in respect of a corporate debtor against
which an application for insolvency resolution made by such creditor has been admitted
under the Code and such guarantee has been invoked by the creditor and remains unpaid
in full or in part; and

i) is subject to any disability, corresponding to the aforesaid conditions under any law in a
jurisdiction outside India.

3. That the Resolution Applicant unconditionally and irrevocably agrees and undertakes that it
shall make full disclosure in respect of itself and all its connected persons as required under
Regulation 38(3) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016, as applicable to the corporate insolvency
resolution process of the Corporate Debtors.

4. That neither the Resolution Applicant, nor any other person acting jointly or in concert with
the Resolution Applicant, nor any ‘connected person’ (as defined under Section 29A of the
Code) has:

a) withdrawn or sought any deviation to its resolution plan in any corporate insolvency
resolution process, or avoided or delayed or defaulted in the implementation of the
resolution plan approved by the committee of creditors / Adjudicating Authority; or
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10.

11.

delayed or failed to implement any conditions as contained in the process document /
note issued under any corporate insolvency resolution process (including the submission of
any guarantee / security documents as envisaged under the process document / note of
any corporate insolvency resolution process);

b) had any resolution plan filed by it withdrawn / rejected or applied to be withdrawn / rejected
from the Adjudicating Authority / committee of creditors owing to any non- compliance /
default by it;

) failed to implement its resolution plan approved by committee of creditors / Adjudicating
Authority in accordance with its terms; or

d) in order to avoid the obligations under its resolution plan approved by committee of
creditors / Adjudicating Authority, challenged the process document / note or process
thereunder issued by a resolution professional / committee of creditors with respect to a
corporate insolvency resolution process, in any court of law or sought any deviation from
the resolution plan submitted by it which is not acceptable to the committee of creditors of
the relevant matter.

That the Resolution Applicant unconditionally and irrevocably represents, warrants and
confirms that it is eligible under the terms and provisions of the Code (read with the relevant
regulations framed there under) to submit an expression of interest and a resolution plan and
it shall provide all documents, representations and information as may be required by the RP
or the COC to substantiate that the Resolution Applicant is eligible under the applicable
provisions of the Code and the rules and regulations thereunder to submit a resolution plan in
respect of the Xrbia Warai Developers Private Limited.

That the Resolution Applicant unconditionally and irrevocably undertakes that it shall provide
all data, documents and information as may be required to verify the statements made under
this undertaking.

That the Resolution Applicant undertakes that it shall intimate the Resolution Professional
forthwith if it becomes ineligible at any time during the corporate insolvency resolution process;

That the Resolution Applicant undertakes that every information and records provided in
expression of interest is true and correct and discovery of any false information or record at
any time will render the applicant ineligible to submit resolution plan, forfeit any refundable
deposit, and attract penal action under the Code; and

That the Resolution Applicant understands that the RP and the COC may evaluate the
expression of interest and / or resolution plan to be submitted by the Resolution Applicant or
any other person acting jointly with it and such evaluation shall be on the basis of the
confirmations, representations and warranties provided by the Resolution Applicant under this
undertaking.

That the Resolution Applicant agrees that each member of the COC and the RP are entitled to
rely on the statements and affirmations made in this undertaking for the purposes of
determining the eligibility and assessing, agreeing and approving the resolution plan submitted
by the Resolution Applicant.

That in the event any of the statements contained herein are found to be untrue or incorrect,
then the Resolution Applicant unconditionally agrees to indemnify and hold harmless the RP
and each member of the COC against any losses, claims or damages incurred by the RP and /
or the members of the COC on account of such ineligibility of the Resolution Applicant.
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12. That the Resolution Applicant agrees and undertakes to disclose/inform forthwith, to the RP
and the members of the COC, if the Resolution Applicant becomes aware of any change in
factual information in relation to it or its connected person (as defined under the Code) which
would make it ineligible under any of the provisions of Section 29A of the Code at any stage
of the corporate insolvency resolution process of the Xrbia Warai Developers Private Limited,
after the submission of this undertaking.

13. That if, at any time after the submission of this undertaking and before the approval of the
Resolution Applicant’s resolution plan by the Adjudicating Authority i.e. Hon’ble National
Company Law Tribunal under the Code, the Resolution Applicant becomes ineligible to be a
Resolution Applicant as per the provisions of the Code (and in particular Section 29A of the
Code), the fact of such ineligibility shall be forthwith brought to the attention of the RP and
the COC.

14. That this undertaking shall be governed in accordance with the laws of India and the National
Company Law Tribunal, Mumbai /National Company Law Appellate Tribunal/ Courts of Mumbai
shall have the exclusive jurisdiction over any dispute arising under this undertaking.

Signed for and on behalf of [insert name of entity]

Signature and official stamp
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ANNEXURE F
CONFIDENTIALITY UNDERTAKING
For sharing of Information Memorandum and access to virtual data-room

Execution instructions:

[To be on non-judicial stamp paper as applicable. Foreign companies submitting expression of
interest / resolution plan are required to follow the applicable law in their country and ensure
that the documents submitted as part of the expression of interest / resolution plan are
appropriately apostilled, and stamp duty paid in India before submission to the resolution
professional. The said undertaking shall be duly notarized/apostilled]

The execution of this undertaking must be authorized by a duly passed resolution of the board
of directors of the prospective resolution applicant or any sub-committee of the board (if so
authorized by the board).

Each page of the undertaking is required to be signed by the prospective resolution applicant at
the bottom of the page and on the execution page, the deponent must affix his/her full
signature and additionally affix the rubber stamp seal of the prospective resolution applicant.
Where the resolution applicant is a consortium, said undertaking shall be furnished by each
member of the consortium.

Kindly fill in the requisite details in each of the items where information is left blank or has been
sought.]

This confidentiality undertaking has been signed by M/s , a
Prospective Resolution Applicant as per relevant provisions of the Insolvency and Bankruptcy
Code, 2016, having its office at acting through Mr./Ms. __, the

authorized signatory / authorized representative (which expression shall, unless repugnant to the
context, include its successors in business, administrators in business, administrators, Insolvency
professional, liquidator and assigns or legal representative) (hereinafter referred as “"PRA")
on day of , 2024 and submitted to Vikas Gopichand
Khiyani, an Insolvency Professional having registration no. IBBI/IPA-001/IP-P02738/2022-
2023/14194.

WHEREAS XRBIA WARAI DEVELOPERS PRIVATE LIMITED, a company registered under
Companies Act, 2013 (thereafter referred as “Corporate Debtor”) is under Corporate Insolvency
Resolution Process vide Hon’ble NCLT Mumbai Bench’s order in CP (IB) NO. 281 of 2024 dated
June 28, 2024 under the Insolvency and Bankruptcy Code, 2016, wherein Vikas Gopichand
Khiyani (IBBI Registration Number: IBBI/IPA-001/IP-P02738/2022-2023/14194) was appointed
as Interim Resolution Professional (IRP) in the matter of XRBIA WARAI DEVELOPERS PRIVATE
LIMITED is now acting as the Deemed Resolution Professional (RP).

AND WHEREAS the RP has prepared Information Memorandum as per Section 29 (1) of
Insolvency & Bankruptcy Code,2016 read with Regulation 36 of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 in
respect of Corporate Debtor.

AND WHEREAS RP is required to share the Information Memorandum and shall provide access
to all relevant information to the resolution applicant after receiving an undertaking from such
Resolution Applicant to the effect that such resolution applicant shall maintain confidentiality of
the information and shall not use such information to cause an undue gain or
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undue loss to itself or any other person and comply with the requirements under section 29(2)
of Insolvency & Bankruptcy Code, 2016.

THEREFORE, the above-named Prospective Resolution Applicant hereby provides
following undertaking to Vikas Gopichand Khiyani, Resolution Professional, XRBIA
WARAI DEVELOPERS PRIVATE LIMITED: -

WE HEREBY DECLARE and undertake that we will not divulge any part of the information
contained in Information Memorandum of the Corporate Debtor, prepared as per Section 29
(1) of Insolvency & Bankruptcy Code, 2016 and Regulation 36 of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 and any
other relevant information that may be made accessible pursuant to Section 29

(2) of the Insolvency and Bankruptcy Code, 2016 by the Resolution Professional by way of a
virtual data room or any other mode created in that regard, through oral or written
communication or through any mode to anyone and the same shall constitute “Confidential
Information”. Any information or documents generated or derived by the recipients of
Confidential Information that contains, reflects or is derived from any Confidential Information
shall also be treated as Confidential Information and shall ensure that all Confidential
Information is kept safe and secured at all times and is protected from any theft or leakage.

WE FURTHER undertake and declare that the Confidential Information shall be kept secret and
confidential by us and shall be used solely as allowed under the Insolvency & Bankruptcy Code,
2016 and we shall not use such information to cause an undue gain or undue loss to our self
or any other person and shall comply with the requirements under section 29(2) of Insolvency
& Bankruptcy Code, 2016 and comply with provisions of law for the time being in force relating
to confidentiality and insider trading; and shall protect any intellectual property of the corporate
debtor which we may have access to. We shall take all necessary steps to safeguard the privacy
and confidentiality and shall secure that no person acting on our behalf or ourselves divulge or
disclose or use any part of the relevant information or not to share relevant information with
third parties unless section 29 clauses (a) and (b) of sub-section (2) are complied with where
relevant information shall include the financial position of the corporate debtor, all information
related to disputes by or against the corporate debtor and any other matter pertaining to the
corporate debtor as may be specified.

WE FURTHER:

a) agree to use such measures and / or procedures as it uses in relation to its own most highly
confidential information to hold and keep in confidence any and all such Confidential
Information;

b) shall ensure compliance with Applicable Laws and specifically with the Insolvency and
Bankruptcy Code and Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016, with respect to Confidential Information
received pursuant to the Resolution Process;

c) shall take all reasonable steps and measures to minimize the risk of disclosure of Confidential
Information by ensuring that only such representatives who are expressly authorized by it
and whose duties require them to possess the Confidential Information shall have access to
the Confidential Information on a need-to-know basis;

d) shall ensure that the Confidential Information will not be copied or reproduced or transmitted
by any means and in any form whatsoever (including in an externally accessible computer
or electronic information retrieval system) by us or our authorized
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representative, except for sharing of Confidential Information as required in relation to this
document, as decided by the us or our Representative from time to time.

e) shall immediately destroy and permanently erase all Confidential Information upon the
rejection of Resolution Plan by the Committee of Creditors and/or Hon’ble National Company
Law Tribunal("NCLT") under Section 31(1) of the Insolvency & Bankruptcy Code, 2016 or
upon an order for liquidation of the corporate debtor being passed by the Hon’ble NCLT
under Section 33 of the Insolvency & Bankruptcy Code, 2016;

WE FURTHER agree that no representation or warranty has been provided by the RP in relation
to the authenticity or adequacy of the information provided pursuant to the information
memorandum, including Confidential Information, nor would have any claim against the RP or
the Corporate Debtor nor shall have any responsibility or liability whatsoever, whether in
contract, tort or otherwise, for any direct, indirect or consequential loss and / or damage, loss
of use, loss of production or loss of profits or interest costs or in respect of any information
provided in the Information Memorandum or any other relevant information.

WE FURTHER understand and agree that the Committee of Creditors, the RP (on the
instructions of the Committee of Creditors) and / or the Adjudicating Authority shall have the
right, in their sole discretion to reject any and all proposed Expression of Interest and / or the
Resolution Plan made by or on behalf of any Resolution Applicant or any part thereof, and / or
to suspend / cancel / terminate the process for submission of Resolution Plan including invitation
/ submission of EQOI, submission of Resolution Plan, Evaluation of Resolution Plan, selection of
Resolution Plan etc. and / or amend and / or supplement the process for submission of
Resolution Plan, all without notice and any liability therefore.

WE FURTHER understand and agree that the Expression of Interest will be evaluated by the
RP / the Committee of Creditors of the Corporate Debtor based on the information provided by
us along with the Expression of Interest to determine our eligibility to submit Resolution Plan(s)
for Insolvency Resolution Process of the Corporate Debtor. The RP / the COC reserve the right
to determine at their sole discretion, whether we qualify for the submission of the Resolution
Plan and may not shortlist the Expression of Interest submitted by us without assigning any
reason whatsoever;

WE FURTHER agree that the RP / the COC reserve the right to request for additional
information or clarification from us for the purposes of the Expression of Interest and we shall
promptly comply with such requirements. Failure to satisfy the queries of RP / COC may lead to
rejection of our submission pursuant to Expression of Interest; and Submission of Expression of
Interest alone does not automatically entitle us to participate in the next stage of the Resolution
Process.

WE FURTHER declare and undertake that we shall be responsible for any breach of obligations
under this confidentiality undertaking and shall indemnify XRBIA WARAI DEVELOPERS PRIVATE
LIMITED and/or Vikas Gopichand Khiyani, the Resolution Professional, for any loss or damage(s)
caused to it by virtue of any default from our side in compliance to the aforesaid conditions.
Signed for and on behalf of

M/s
By Mr. / Ms.

(Name and Designation)
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ANNEXURE G
FORMAT OF UNDERTAKING FOR SITE VISIT

Execution instructions:

To be on non-judicial stamp paper of value as applicable

[The execution of this undertaking must be authorized by a duly passed resolution of the board
of directors of the prospective resolution applicant or any sub-committee of the board (if so
authorized by the board).

Each page of the undertaking is required to be signed by the prospective resolution applicant at
the bottom of the page and on the execution page, the deponent must affix his/her full
signature and additionally affix the rubber stamp seal of the prospective resolution applicant.

Where the resolution applicant is a consortium, said undertaking shall be furnished by each
member of the consortium.

Kindly fill in the requisite details in each of the items where information is left blank or has been
sought]

Date:

To,
Vikas Gopichand Khiyani
Resolution Professional

Xrbia Warai Developers Private Limited
Reg. No. IBBI/IPA-001/IP-P02738/2022-2023/14194

Subject: Visit to site of Xrbia Warai Developers Private Limited
Dear Sir,

I, , a director/designated partner /partner / lead member
/Individual /authorized signatory/authorized representative of M/s.
Prospective Resolution Applicant as per relevant provisions of Insolvency and Bankruptcy
Code, 2016, having its office at
(hereinafter referred as PRA") in the matter of Xrbia Warai Developers Private Limited, duly
authorized on behalf of the PRA, (which expression shall, unless repugnant to the context,
include its successors in business, administrators in business, administrators, Insolvency
Professional, Liquidator and Assigns or legal representative)hereby sign this undertaking on ___
day of 2024.

WHEREAS Xrbia Warai Developers Private Limited, a company registered under Companies Act,
2013 (thereafter referred as “Corporate Debtor”) is under Corporate Insolvency Resolution
Process vide Hon'ble NCLT Mumbai Bench’s order in CP (IB) NO. 281 of 2024 dated June 28,
2024 under the Insolvency and Bankruptcy Code, 2016, wherein Vikas Gopichand Khiyani (IBBI
Registration Number: IBBI/IPA-001/IP-P02738/2022-2023/14194) was appointed as Interim
Resolution Professional (IRP) in the matter of Xrbia Warai Developers Private Limited is now
acting as the Deemed Resolution Professional (RP).
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AND WHEREAS the RP upon the request of the PRA pursuant to Advertisement issued for
Inviting Expression of Interest on in (_Edition),

( Edition) and (___Edition) has agreed to allow the PRA (which
expression shall, unless repugnant to the context, include its successors in business,
administrators in business, administrators, Insolvency professional, liquidator and assigns or legal
representative) along with any expert appointed by the PRA, if any, to visit the site of the
Corporate Debtor situated at ................. (hereinafter referred as “Site”) on giving undertaking
hereinafter appearing.

UNDERTAKING

1. Only the following directors / designated partners / partners / Members of Consortium /
Individual / authorized signatory / authorized representative of the Resolution Applicant
shall be visiting the conducting the site-visit of the land:

a. Mr._,[Designation];
b. Mr._,[Designation];
c. [Add more if required]

2. A duly certified copy of the board resolution and / or duly executed letter of authorization
authorizing the persons listed in (1) above along with their KYC documents of all shall be
provided along with this undertaking at least 2 (two) business days in advance.

3. We shall make our own arrangements including accommaodation, travel, food etc. for such
visit. All costs and expenses incurred in relation to such visit will be borne by us and we
hereby agree that no such cost shall be reimbursed to us.

4. We shall carry out our own complete due diligence in respect of the Corporate Debtor and
shall be deemed to have full knowledge of the condition of the site, relevant documents,
information, etc. whether or not we actually inspect the units or verify the documentation,
if any, provided by the Corporate Debtor/ the Resolution Professional or his authorized
representative.

5. We shall abide by all the instructions, rules, policies and terms and conditions as prescribed
by the Corporate Debtor.

6. We / or our authorized representative(s) shall not visit the site without seeking prior
permission from the Resolution Professional.

7. We further agree and undertake that: -

a. The Resolution Professional, Corporate Debtor, members of Committee of Creditors
and/or any of its representatives shall not be responsible for any loss, injury or damage
to person, property, or otherwise in connection with this visit of mine and my team, any
accommodation, transportation or other services, resulting — directly or indirectly — from
any act of GOD, dangers, fire, accident, breakdown in machinery or equipment,
breakdown of transport, wars, civil disturbances, strikes, riots, thefts, pilferages,
epidemics, or any other causes.

b.  We will not divulge any part of the information in relation to the site or the visit thereof,
through oral or written communication or through any mode to anyone other than as
may be required under applicable law or pursuant to any order or decision of a
governmental authority.
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c. Any information or documents generated or derived by the recipients of the information
in relation to the visit of the Units shall be kept safe and secured at all times and shall
protected from any theft or leakage.

d.  We shall maintain confidentiality of the information derived during the visit of the site
and shall not use such information to cause an undue gain or undue loss to our self or
any other person and comply with provisions of law for the time being in force relating
to confidentiality and insider trading;

e. We shall protect any intellectual property of the corporate debtor which we may have
access to and shall take all necessary steps to safeguard its privacy and confidentiality.

£ We agree that no representation or warranty has been provided by the Resolution
Professional in relation to the authenticity or adequacy of the information provided
during the site visit, nor would have any claim against the Resolution Professional or
the Corporate Debtor, nor shall have any responsibility or liability whatsoever, whether
in contract, tort or otherwise, for any direct, indirect or consequential loss and / or
damage, loss of use, loss of production or loss of profits or interest costs or in respect
of any information provided during the visit of the property.

g We shall be responsible for any breach of obligations under this undertaking and shall
indemnify Xrbia Warai Developers Private Limited and/or Vikas Gopichand Khiyani, the
Resolution Professional, for any loss or damage(s) caused to it by virtue of any default
from our side in compliance to the aforesaid conditions.

This undertaking is binding upon me / us heirs, executors, administrators / successors
Or successors as assigns.

Dated this day of

Signed for and on behalf of

M/s

By Mr./ Ms. (Name and Designation)
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OPPORTUNITY TO ACQUIRE

OPERATING
UNDER REAL ESTATE SECTOR(UNDER CIRP)

Issued By-
Vikas Khiyani

Resolution Professional
IBBI/IPA-001/1P-P-02738/2022-2023/14194



DISCLAIMER

No representation or warranty, express or implied, is given by the Resolution Professional or his officers, affiliates, employees,
advisors or agents (and any warranty expressed or implied by statute is hereby excluded) as to the accuracy or completeness of
the contents of this teaser or any other document or information supplied, or which may be supplied at any time or any opinions or
projections expressed herein or therein, nor is any such party under any obligation to update the teaser or correct any inaccuracies
or omissions in it which may exist or become apparent.

No responsibility or liability is accepted for any loss or damage, howsoever arising that you may suffer as a result of this teaser and
any and all responsibility and liability is expressly disclaimed by the Company, its sponsors and Resolution Professional and or any

of them or any of their respective directors, partners, officers, affiliates, employees, advisors or agents.

This teaser should not be considered as a recommendation by Resolution Professional or any of his affiliates or sponsors or his

officers, affiliates, employees, agents or advisors to invest in the Company and each potential lender/ investor must make its own
independent assessment of the merits or otherwise of investing / lending to the Company and should take its own professional
advice.

Neither the issue of this teaser nor any part of its contents is to be taken as any form of commitment on the part of the Company,
the sponsors or Resolution Professional to proceed with the investment/ restructuring/ lending envisaged by the issue of this teaser
and Resolution Professional, the Company or its sponsors reserve the right to amend the proposed timetable and/or the
investment/ restructuring procedure, to terminate the procedure and to terminate any discussions and negotiations with any
prospective lender at any time and without giving any reason.

In no circumstances will Resolution Professional be responsible for any costs or expenses incurred in connection with any appraisal
or investigation of the Company or for any other costs or expenses incurred by prospective lenders/ investors in connection with the
proposed debt/ investment in the Company.




COMPANY OVERVIEW

+ XRBIA WARAI DEVELOPERS PRIVATE LIMITED (Corporate Debtor or XWDPL) was incorporated on 16th May 2013. The Company is
primarily engaged in the business of development of real estate i.e. Construction of buildings and deals in real estate projects.
The Registered Office of the Company is located at Mantri House, 1st Floor, 929, F C Road, Pune, Maharashtra -411004.

Vide dated 28t June 2024 Hon'ble National Company Law Tribunal Mumbai Bench admitted application filed by Titan Contracting
Services Limited and appointed the undersigned as Interim Resolution Professional. The Undersigned is currently working as
Deemed Resolution Professional.

Corporate Debtor in the 2014 Lunched real estate project in Warai Village, Neral by the name “Xrbia Warai Smart City” spread
over a wide area of ~25 Acres. As per Information provided by suspended management there are a total of 2577 units in the
project which are being executed in 3 separate phases and have been designed keeping in mind the modern lifestyle and
affordability for Low income and mid income segment.




BACKGROUND OF THE COMPANY

Company Name

XRBIA WARAIDEVELOPERS PRIVATE LIMITED

U45200PN2013PTC147405

Category of company

Company limited by shares

Incorporation Date

16th May 2013

Registered Office Address

Mantri House, 1st Floor, 929, F.C. Road, Pune, Maharashtra, India,
411004

Current Status

Undergoing CIRP as per Insolvency and Bankruptcy Code, 2016




PHASE 1 OF THE PROJECT

RERA REGISTRATION NUMBER : P52000002828
TOTAL NUMBER OF APARTMENTS - 808
NUMBER OF APARTMENTS BOOKED - 675

PERCENTAGE OF APARTMENTS BOOKED - 83.54%

NUMBER OF 1 BHK NUMBER OF 2 BHK NUMBER OF 3 BHK
FLATS - 488 FLATS - 280 FLATS - 40

NOTE:- Phase wise Details of project obtained from MAHA RERA Website




PHASE 2 OF THE PROJECT

RERA REGISTRATION NUMBER : P52000004499
TOTAL NUMBER OF APARTMENTS - 1281
NUMBER OF APARTMENTS BOOKED - 943

PERCENTAGE OF APARTMENTS BOOKED - 73.61%

NUMBER OF 1 BHK FLATS - NUMBER OF 2 BHK NUMBER OF 3 BHK
843 FLATS - 358 FLATS - 80

NUMBER OF BOOKED NUMBER OF BOOKED NUMBER OF BOOKED
APARTMENTS - 798 APARTMENTS - 259 APARTMENTS - 60

NOTE:- Phase wise Details of project obtained from MAHA RERA Website




PHASE 3 OF THE PROJECT

RERA REGISTRATION NUMBER : P52000002246
TOTAL NUMBER OF APARTMENTS - 496
NUMBER OF APARTMENTS BOOKED - 169

PERCENTAGE OF APARTMENTS BOOKED - 34.07%

NUMBER OF 1 BHK NUMBER OF 2 BHK
FLATS - 440 FLATS - 56

NUMBER OF BOOKED NUMBER OF BOOKED
APARTMENTS - 161 APARTMENTS - 8

NOTE:- Phase wise Details of project obtained from MAHA RERA Website




PROJECT DETAILS AS PER INFORMATION RECEIVED FROM SUSPENDED MANAGEMENT

Sr Building Floor Total Number Number Number Gross Carpet Carpet Sr Building Floor Total Number Number Number Gross Carpet Carpet
No Number of Flats in of Flats of Flats Carpet Area Area No Number s of Flats in of Flats of Flats Carpet Area Area
Building Sold Unsold Area Sold Unsold Building Sold Unsold Area Sold Unsold
1 Al G+4 40 39 1 10323 10059 264 23 9 G+d 40 36 4 19251 17059 2192
2 A2 G+4 40 39 1 10361 10097 264 24 C10 G+ 38 8 30 18519 3927 14592
3 A3 G+9 80 59 21 20848 15304 5544 25 D1 G+4 40 30 10 20109 15016 5093
4 A G+9 80 67 13 20790 17358 3432 26 D2 G+ 40 40 0 19965 19965 0
[ A5 G+8 72 64 8 18737 16625 2112 27 D3 G+4 40 34 6 19887 16851 3036
6 A6 G+8 72 55 17 18734 14246 4488 28 D4 G+ 40 20 20 20096 9976 10120
7 A7 G+8 72 61 11 18828 15924 2904 29 DS G+4 40 20 20 20067 9947 10120
8 A8 G+8 72 53 19 18904 13888 5016 30 D6 G+4 40 38 2 24127 22771 1356
9 A9 G+8 72 38 34 19026 10050 8976 31 D8 G4 40 34 3 24134 20151 3983
10 A10 G+8 72 54 18 19037 14285 4752 32 E1 G+4 40 24 16 23511 14039 9472
11 Bl G+4 40 40 0 13627 13627 0 33 [2 G4 40 25 15 23270 14390 8880
12 B2 G+4 40 40 (0] 13558 13558 (0] 34 F1 G+4 40 36 4 25858 23238 2620
13 B3 G+4 40 38 2 13647 12953 694 35 K1 G+4 70 44 26 22798 14133 8665
14 B4 G+4 40 40 0 13717 13717 0 36 K2 G+4 70 42 28 22588 13375 9213
15 BS G+8 72 59 13 25064 20553 4511 37 K3 G+ 70 44 26 21749 14022 7727
16 cC1 G+4 41 33 8 17425 13993 3432 38 Ka G+ 70 45 25 21685 14106 7579
17 G+4 40 26 14 16957 10951 6006 39 K5 G+6 98 11 87 33377 3710 29667
18 3 G+4 40 19 21 17048 8039 9009 40 K6 G+8 126 118 8 42281 39561 2720
19 ca G+4 E) 17 13 12862 7251 5611 a1 K7 G+9 140 107 33 47098 35878 11220
20 C5 G+4 40 28 12 17381 12161 5220 42 K8 G+9 140 49 91 47413 16473 30940
21 C6 G+4 40 35 5 17335 15160 2175 43 K9 G+9 140 4 136 47605 1365 46240
22 8 G+4 40 30 10 19331 14159 5172 Total 2577 1743 834 938928 633911 305017




Advantage of Takeover

Revenue potential from the Project.

Demand due to Government Policy boost to Affordable housing under Prime Minister Awas yojana across the
country.

Maharashtra Government plan to Develop Infrastructure and Knowledge-based Industries in Neral-Karjat belt
under Mumbai 3.0 Plan.

Attractive Weekend Destination for family and friends.

Buyer’s attractiveness to project due to Hill Area




CONNECTIVITY

The nearest Railway
Station is Neral, just
8.5km away.

Direct connectivity to
CSMT Railway Station

Near to Matheran Hill
Station

The Mumbai-Pune
Express Highway is at a
distance of 47 kms.

2 Hours Distance From
Mumbai & Pune

The upcoming Navi
Mumbai International
Airport is at a mere
distance of 57 kms.




LANDMARK'S

L IMAGICAA in Lonavala is a mere 45-minute drive away.
U Barvi Lake is just a 30-minute drive away.
U The scenic Matheran Hills are located only 17 kilometers away.

U The historic Kondhana Caves are approximately an hour’s drive from the
project.




EDGE OVER OTHER PLAYERS'IN THE INDUSTRY

PRIME LOCATION -
Situated in Pune, one of India’s
fastest-growing metropolis city

SURGING DEMAND FOR AFFORDABLE

HOUSING - Government initiatives,
such as the Pradhan Mantri Awas
Yojana (PMAY), significantly bolster
the affordable housing sector,
presenting lucrative revival
opportunities.

EMERGING REAL ESTATE HUB -
Pune’s proximity to IT hubs,
prestigious educational institutions,
and a thriving industrial sector
ensures a sustained demand for
residential and commercial
properties.

REGULATORY APPROVALS SECURED -
Many projects have existing permits
and clearances, enabling a faster go-
to-market strategy.

PROJECTS READY FOR RESUMPTION
Partially constructed projects will
minimize lead time, allowing new

management to expedite
completion and delivery.

ESTABLISHED VENDOR NETWORK -
Strong relationships with contractors,
suppliers, and financiers ensure
operational efficiency and seamless
resumption.
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CREDITORS OF THE CORPORATE DEBTOR

AMOUNT CLAIMED AMOUNT ADMITTED

NAME OF CREDITOR NATURE OF CREDITOR
(InRs.) (InRs.)

ASSET RECONSTRUCTION

COMPANY INDIA LIMITED Financial Creditor 995,39,28,523.83 192,62,95,798.00

FINANCIAL CREDITORS IN

Fi ial i . .
CLASS (REAL ESTATE ALLOTTEE) inancial creditor 177,16,66,311.14 124,31,97,018.94

OPERATIONAL CREDITOR Operational Creditor 1,74,72,814.00 1,74,72,814.00

Note: The above Admitted claim is subject change on verification additional claims of creditors




THANK YOU

By-

Vikas Khiyani

Resolution Professional

Xrbia Warai Developers Private Limited
M- 91 9920071994

E- warai.cirp@gmail.com




ADITYA BIRLA HOUSING FINANCE LIMITED

w Registered Office: Indian Rayon Compound, Veraval, Gujarat 362266
Branch Office: Aditya Birla Housing Finance Limited, 1st Floor, Lohia Jain Arcade,

S. No. 106, Near Charturshrungi Temple, Senapati Bapat Road- Pune- 411016

1. Authorized Officer :- Jignesh Jadhav - Contact No- 9823271213 &
Sandeep Tiwari — Contact No. 9764447088
2. Auction Service Provider (ASP): - M/S e-Procurement Technologies Pvt. Ltd.
(Auctiontiger) Mr. Ram Sharma - Contact No. 8000023297 & 9265562819

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
E-Auction Sale Notice for Sale of Inmovable Asset(s) under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with provision to rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described immovable properties mortgaged/charged to the
Aditya Birla Housing Finance Limited/Secured Creditor, the possession of which has been
taken by the Authorized Officer of Aditya Birla Housing Finance Limited/Secured Cred-
itor, will be put to sale by auction on “As is where is”, “As is what is”, and “Whatever
there is” on 30-12-2024, for recovery of INR Rs. 9,25,462.47/- (Rupees Nine lacs
Twenty Five Thousand Four Hundred Sixty Two and Forty Seven Paisa Only) as on
13-10-2022 and further interest and other expenses thereon till the date of realization, due
to Aditya Birla Housing Finance Limited/Secured Creditor from the Borrowers namely
PARIS GANPAT GADHAVE, SUJATA PARIS GADHAVE, SHREE GANESH ENTER-
PRISES.

The reserve price will be INR 2,30,000/- (Rupees Two Lakh Thirty Thousand Only) and
the Earnest Money Deposit (EMD) will be INR 23,000/- (Rupees Twenty-Three Thou-
sand Only). The last date of EMD deposit is 29-12-2024. The date for inspection of the
said property is fixed on 27-12-2024 between 11:00 am to 04:00 pm.

DESCRIPTION OF IMMOVABLE PROPERTY

All That Piece And Parcel Of Shop No. 13, On Ground Floor, Admeasuring 138 Sq. Ft.
LLE., 12.82 Sq. Mtrs. , Having Property No. P/L/82/24294000 In The Building Scheme
Known As “ Laxmi Kamal Palace” Co-Op Hsg , Society Ltd ,Bearing Reg No.
Pna/Pna/(4)/Hsg (Tc)/10618/2010-2011 Old Survey No. 154 , New Survey No. 183 , Hissa
No. 1a + 1b/8a/4 Situated At Fursungi , Tal-Haveli ,Dist -Pune, Within The Local Limits Of
Pune Municipal Corporation And Also Within The Jurisdiction Of Sub-Registrar Haveli No.
1 To 28 And Bounded As: East By: 15 Ft Road, West By: Remaining Part Of S. No. North
By: Property Of Dnyanoba Tukaram Harpale, South By: 25 Ft Road.

For detailed terms and conditions of the sale, please refer to the link provided in Aditya
Bila  Housing  Finance  Limited/Secured  Creditor's  website  i.e.
https://homefinance.adityabirlacapital.com/properties-for-auction-under-sarfaesi-act
or i.e. https://sarfaesi.auctiontiger.net
Date:- 09-12-2024

Sd/- Authorized Officer
Aditya Birla Housing Finance Limited

Place: PUNE

MODIFICATION IN FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
'XRBIA WARAI DEVELOPERS PRIVATE LIMITED'

OPERATING IN REAL ESTATE SECTOR AT PUNE & MUMBAI, MAHARASHTRA
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS
1. | Name of the corporate debtor along with XRBIA WARAI DEVELOPERS
PAN/ CIN/ LLP No. PRIVATE LIMITED
U45200PN2013PTC147405

2. | Address of the registered office Mantri House, 1st Floor, 929, F.C. Road, Pune,
(as per MCA records) Maharashtra, India, 411004

3. | URL of website NA

Real Estate Project “Xrbia warai Smart City” in
Neral, Dist: Raigad Maharashtra

Further Details can be sought from the RP by
sending an email on warai.cirp@gmail.com

4. | Details of place where majority of fixed
assets are located

5. | Installed capacity of main products/
services

Not Applicable

6. | Quantity and value of main products / Not Applicable

services sold in last financial year

7. | Number of employees / workmen Data not available

8. | Further details including last available The details can be sought by sending an email
financial statements (with schedules) of two | on Warai.cirp@gmail.comand / or Virtual Data
years, lists of creditors are available at URL] Room in accordance with the provisions of
the Code and Regulations made thereunder.

The detailed invitation for expression of
interest which shall include the eligibility for
resolution applicants under Sec 25(2)(h) of the
Code can be sought by sending an email on
warai.cirp@gmail.com

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available
at URL:

10.| Last date for receipt of expression of interest

December 23, 2024 (December-08,-2024)

11 | Date of issue of provisional list of
prospective resolution applicants

January 02, 2025 (December-18,-2024)

12 | Last date for submission of objections to
provisional list

January 07, 2025 (December-23;,-2024)

13) Date of issue of final list of Prospective January 17, 2025 (January-02,-2025)
Resolution Applicants

14 [Date of issue of Information Memorandum, [ January 22, 2025 (January-07,-2025)
Evaluation Matrix and Request for Resolution
Plans to prospective resolution applicants

February 21, 2025 (February-06,2025)

15.|Last date for submission of resolution plans

16.{Process email id to submit EOI warai.cirp@gmail.com

Sd/-

Vikas Gopichand Khiyani

Resolution Professional of

XRBIA WARAI DEVELOPERS PRIVATE LIMITED

(Undergoing CIRP vide order dated June 28, 2024)

Registration Number: IBBI/IPA-001/IP-P02738/2022-2023/14194
Address & email id registered with IBBI:

910, 9th Floor, Ajmera Sikova, Nityanand Nagar, Ghatkopar West,
Mumbai-400086, Suburban, Maharashtra ,400086

Process specific email id for correspondence: Warai.cirp@gmail.com

Date: 08" December 2024
Place: Mumbai

140

TRUCAP FINANCE LIMITED

Registered Office; Register office at 3" Floar, A Wing , D.J, House,
(ld Nagardas Road, Andhen (East), Mumbai — 400069, Maharashtra,
GST No: 27AAACDABETDIZC
Corporate Identity Number: L64920MH1394PLC334457

This i 10 inform the Public that Auction of pledged Gold Omaments will be conducted
by TruCap Fenance Limited on 24th December 2024 at Vishranbwadiat 11:00 A.M.

The Gold Qnaments to be auctioned belong fo Loan Accounds of our Yarious
Customers who have faied to pay their dues. Our notices of auction have bean duly
issued tothess borrowers.

The Gold Ormaments fo be auctioned belong fo Overdue Loan &ccounds of our various
Customers mentioned below with branch name,

Chandan Nagar Branch: GLOOODOOO167935 | GLOOODOOOZO163E |
GINONOD00208665 | GLODDODON247373 . GLODKONO0248562 | GLOONOODO0Z2449922

, GLO0DOOD00252241 , GLOODDOODZ252645 , GLOOOODODOZ52515 |
GLOODOODOD252943 |, GLOOOODOOO253480 | GLODOODDO2558E8, |
GLODOOOO0256199 | GLOODODODO257324 | GLOOQOOOOZ260470 |
GLOOODOODDZ261175 |, GLOOODOOOOZ262124 | GLDOOOODODZ63T45 |

GLODOOOOO27 1914,
HadapsarBranch: GLOOO0000161813, GLOOOODO0T 62616 . GLODOGOM 197481 ,

GLOODOOOOZO0T00T , GLOOODOOO227897 . GLOOOODOO248581 |
GLODDOOODO250877 , GLODODODOOO252105 , GLODOQODOD251946 |
GLOODDOOD252455 |, GLODOODDO253678 . GLOOOODOO255618 |

GLOO000ODZ55666 , GLOOOOOOO255433 , GLOOOODODODZ55856 |
GLOO0OO00259334 . GLOOODODOOO261857 . GLOOQOOOO262253 |
GLOODODND26ETOT , GLODMDO0027 1636 , GLODOOOOI141636.

Katraj Branch: GLOOODOQO211333 | GLODOODODZ16228 | GLODOOOOOZ23562 |
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Shivajirao Bhosale Sahakari Bank Ltd.,Pune (Under Liquidation)

Head Office:- Plot No. - 402, Gate No.- 4. Marketvard. Guitekadi. Pune- 411037,
Mob. 3689980922, B680988012 | E-Mail - recovery.dept.sbsbpune@gmail.com

FOURTH PUBLIC E-AUCTION NOTICE

shivajirao Bhosale Sahakari Bank Ltd., Pune (Under Liguidafion) inwies Fourth Public E-Auction forSale the following property of
ahri. Gawade Mohan Ganpal who Guarantor of Loan of M/s. Swarajya Enterprizes - Prop, Shri. Rajmane Vijay Ganpal on "AS 15
WHERE |5 AND AS 15 WHAT 15* hasis. Timalings for Fourlh Public E-auction are a5 undar -

PUBLIC NOTICE

HE;I;H!:IEH[:IGEI Property Deseription Falr":;l:erhel g:;z:;lnh::::rrl EE;?I;EHLTHT:Ein:L:I
Gusranter i‘lia:[ No.-11 I}ﬂ Third Flaar in !-I"u} E-:mguTr'i". RAs. 14,3“]1]5,-'.' 1,43, 200/- 1,180/-
Shri. Gawade E;?meqg“ﬁ::w;.LE'T?E;UEEEU on 3 Na.- {Rupeas (Rupees One (Rupees One

sl = 2217, Opp. Savinl | poyrtean | akhs Lakhs Forty Thousand onea

Mohan Ganpal | Hospital. Mahadev Nagar Lane, Mouje Thirty Two Three Thousand Hundred S

Manjard Budruk, Tal, Havell, Disl. Pune- Thouzand Only) Twar Huridrad i Ly
Approx. Area-313.185qFt Oy oyl

Sr. No. Particulars Date Time

1 Fourth Public E-auction Published Online 09/12/2024 11:00 AM.
2 Online Bid Submission Start (with EMD Payment) 09,/12/2024 11:00 AM.
Online Bid Submission End {with EMD Payment) 04/01/2025 03:00 PM.
3 Approval Start Date D6/01,/2025 11:00 AM.
Approval End Date 07012025 03:00 PM
4q Fourth Puh_[i_c _Ejam:l:iun Etgr! ﬂHI]H.-'El]IEE l1l]|:| Al'lll
Fourth Public E-auction End 08/01/2025 03:00 PM.

For more details, please contact TruCap Finance Limited.
Contact Person: Vinod Maskar
Contact Number(s): 9870424107
TruCap Finance Limited reservas the nght 1o alter the number of accounts fo be
auciioned & postpone [ cancel e auchion withoul ary prior nofice.

GLOODOODOZ248205 , GLOOQOQOOZ48708 . GLOOOOOOO250134 |
GLOODODOD250584 | GLOOOODOODO250721 . GLOOOQOOOOZ252832 |
GLODOODDD252860 , GLODOOOODOZ53714 . GLOOOQODODDZSS5590 |
GLOOOOODD255612 , GLOQOOOOO256248 . GLOOOOOOOZS6451
GLODOOOOO257301 , GLOOODOODO2576851 . GLOOOODOOO257A009 |
GLOGO00000259251 . GLODODOOOZ260048 | GLOODGOODOZG60181
GLODOQ000260317 . GLODOODOOO260546 . GLODOODODO263512 |
GLOODODOOZEY 792 .

Loni Kalbhor Branch: GLODOOOOO231714 , GLOOOOODOZ46G12 |
GLODODOODZ49851 . GLOODOODOO25066TF . GLOOOOOOOZ2S0900
GLODODODO255277 , GLOODOOOOO255995 | GLOOOOODOZ2SY 261 |
GLOODOOODZ2567494 | GLOOOOOODON258042 . GLOOOQOOOO258127 |
GLODODDOD258437 , GLOOOOODOO259764 . GLOOOOOOOREOS19 |
GLODDODDOZ627T 14

Vishrantwadi Bramch: GLOGOCOOO165043 , GLOOOOOODO20016S
GLOOOODOOD0Z206433 , GLOOOOOODO20667E . GLOOGOOOO210396 |
GLODDOODD211049 , GLODOOQOOZ211270 , GLOOODOOOO2Z2B0G67 |
GLOGOOO00247e22 . GLOODOOOOO2474932 | GLOODOOOOO248382
GLOOOODOOZ246446 , GLODOOOOOZ249408 | GLOOOOOOOZ52000
GLOOODODD253909 , GLOOODOOOD254192 | GLOOOODODOZ254448 |
GLOODDODD254688 , GLODOODOOO255011 . GLOOOGOODDZ550%4
GLOOOODOD255485 , GLOOOODOOO256562 . GLODOOOOD2586595 |
GLOOODODDO256740 , GLOOOOOOOZ25B864 | GLOOOOOOO258950 |
GLODODODD259286 , GLOOOOOOOZG60665 . GLOOOOOOORZGO0B47 |
GLOGOODDOZ260947 |, GLOOODODOOZ261647 . GLODOODDODZ2G2365

GLODOOOO0262816, ELﬂIiEHJUEJDEEEH-H GLOGO0GN0Z 74650
Warje Branch: GLOODOOD0199595 . GLODDOON0248475 , GLOOGOOOO250462

GLOOODODDO250664 | GLOOODODOOD251197 | GLOOOOOOO251385 |
GLOGODDOOD255357 , GLOOODOOO256728 . GLODOODOOZ256695 |
GLOOOO0OD256708 , GLODOOOOO257182 , GLOOOODODDZ57366 |
GLOOD0OOD257386 , GLODOOOODO257736 , GLOOQODOODZ58093 |
GLOODOD002E60734 .

TruCap Finance Limited

Mote : 1) The Document price and EMD Amounk which are o be paid by separatz anling before Bid Submission End Date 04,/01,2025
through NEFT AATGS as per following detais.

Accounl Holder Name - Slvajran Bhozale Sahakan Bank Lid., Bank Mame - Canara Bank, Branch - Gultekadl New Market, Pune,

Accoun] Number - 0382201004535, IFSC Code - CHRBODT532T. Onling payment receipt should be enclosed in Envelope-1.

2] AN details about Fourth Public E-auctlon Document prics, EMD, Terms & Coaditons oic. are availabbe on the website

wviaLeaucltion.govin B Sel/-
Date - D912/2028.  (‘sear) RECOVERY OFFICER-PUNE

Place - Pune. Shivajirao Bhozale Sahakar Bank Lid..Pune, (Under Liguidation)

E-AUCTION SALE NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759

Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

E-Auction Sale Notice for Sale of Inmovable Secured Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (hereinafter referred to as “SARFAESI Act”) read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002 (“Rules”).

MONDAY, DECEMBER 9, 2024

Manappuram Home Finance Ltd

FORMERLY MANAPURAM HOME FINANCE PVT LTD

CIN : U65923K12010P1C039179, Unit 301-315, 3rd Floor, A wing, Kanakia Wall
Street, Andheri-Kurla Road, Andheri East, Mumbai—400093

Demand Notice

Whereas the Authorized Officer of Manappuram Home Finance Ltd., having our registered office at IV/470A (old) w/638A (new), Manappuram House,
Valapad, Thrissur, Kerala-680567 and branches at various places in India (hereinafter referred to as “MAHOFIN”) is a Company registered under the
Companies Act, 1956 and a Financial Institution within the meaning of sub-clause (iv) of clause (m) of sub-section (1) of Section 2 of the Securitization and
Reconstruction of financial Assets and Enforcement of Security Interest Act. 2002 (hereinafter referred so as the Act) read with Notification No. S.0. 3466 (E)
dated 18th December, 2015 issued by the Govt. of India, Department of Financial Services, Ministry of Finance, New Delhi, inter alia carrying on business of
advancing loans for construction and / or purchase of dwelling units and whereas the Borrower / Co-Borrowers as mentioned in Column No. 2 of the below
mentioned chart obtained loan from MAHOFIN and whereas MAHOFN being the secured creditor under the SARFAESI Act, and in exercise of powers conferred
under section 13(2) of the said Act read with Rule 2 of the security interest (Enforcement) Rules 2002, issued demand notice calling upon the Borrowers / Co-
Borrowers as mentioned herein below, to repay the amount mentioned in the notices with further interest thereon within 60 days from the date of notice, but
the notices could not be served upon some of them for various reasons. That in addition thereto for the purposes of information of the said borrowers
enumerated below, the said borrowers are being informed by way of this public notice.

Date of Notice sent &
Outstanding Amount

Sr. | Name of the Borrower/
No Co-Borrower/LAN/Branch

Description of Secured Asset in respect of which Interest has been

NPA Date
created

All that piece of Gat no. 73/11/2A total adm area of 1600 sqmtrs ot of 50.00 sqmts
thereon house adm area 900 sqft, gramapanchayath Andharwadi Milkat no. 450 , Taluk
Karad , Satara District, Maharashtra, Pin: 415109. East-Property of Nanda Prakash Sutar,{12-11-2024
West-Govt. Hospital, South-gramapanchayath Road, North-Property of Sambhaji shripati
NLAP0033009135/SATARA [Pawar

DASHARATH RAJENDRA
SUTAR,DHANSHRI SUNIL
LOHAR,BAPURAQ
DNYANDEV CHAVAN/

15-11-2024 &
Rs.548799/-

Notice, is therefore given to the Borrowers / Co-Borrowers, as mentioned herein above, calling upon them to make payment of the total outstanding
amount as shown herein above, against the respective Borrower / Co-Borrower, within 60 days of publication of this notice. Failure to make payment of
the total outstanding amount together with further interest by the respective Borrower/ Co-Borrower, MAHOFIN shall be constrained to take u/s 13(4) for
enforcement of security interest upon properties as described above, steps are also being taken for service of notice in other manners as prescribed under
the Act and the rules made hereunder. You are put to notice that the said mortgage can be redeemed upon payment of the entire amount due together
with costs, charges and expenses incurred by MAHOFIN at any time before the date of publication of notice for public auction or private treaty for transfer
by way of sale, as detailed in Section 13(8) of the SARFAESI Act.

Take note that in terms of S- 13 (13) of the SARFAESI Act, you are hereby restrained from transferring and/or dealing with the Secured Properties in any
manner by way of sale, lease or in any other manner

Date - 09.12.2024, Place - Satara Sd/- Authorised Officer, Manappuram Home Finance Ltd

N
TATA
TATA CAPITAL HOUSING FINANCE LTD.
Registered Address: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Marg, Lower Parel,
Mumbai - 400013,
Branch Address: Tata Capital Housing Finance Ltd. ABIL, 15t Floor Avaanti Residency, Abhinav Chowk,
Tilak Road, Pune - 411030

MNOTICE FOR SALE OF IMMOVABLE PROPERTY

{Under Rule 8(6) read with Rule 9(1) of the 3ecurity Interest (Enforcement) Rules 2002)
E-Auction Notice for Sale of Immovabds Assets under the Secuntisaficn and Reconstruction of Financial Asseds: and Enforcement of
Securty Interasi Act; 2002 repd with Rule 3(6) and Fule % 1) of the Secunty Inferest (Enfurcement) Rules, 2042
Mobice i3 hereby given fo the public in general and in paricular fo the befow Bomower-and’ Co- Borrowsr, or iher legal
heirsrepresentatives (Bormowers] in partioular that the below described immaovable property morigaged bo Taie Capitsd Housing Finance
Ltd. (TCHFL), the Possession of which has been taken by the Authorized Officer of TGHEL, will be soki on 26-12-2024 on "Az iswhera 5™ &
Az ia what 5" and "Whatever there iz basig for recovery of outstanding dues from below menfioned Borrower and Co-Borrowers, The
Rezarve Price and the Earnest Money Deposit is mentioned balow, Motics is keraby given that, in the absence of any posiponement
discontnuance of the sale, the sald secured assat ! propery shall be sold by E- uction al 2.00 PM. on the said 26-12-2024. The sealed
ervalope contasning Damand Draft of EMD for participating in E- Auction shall be submitted o dha Authorsed Officer of the TCHFL on o
before 24-12-2024 till 5.00 PM. at Branch address Tata Capital Housing Finance Ltd. ABIL, 1st Floor Avaanti Residency, Abhinav
Chowh, Tilak Road. Pune - 411030,
The sak of the Secured Assel/ Immovable Propsry will be on "as is where condion is” as per brief parbiculars described hergin below

e e o e s e T e s T e e i it

Sr, Loan Name of Borrower(s) / Co- Amount as per Reserve Earnest Type of
No! A/c. No | borrower{s}Legal Heir(s) | Legal Demand Notice and Prica Money Possession
| Representativel/ Guarantor|s) Demand Matice date (EMD)
1, | 9928870 | Vijcon Properties, Mr. Vijmy | Rs, 83263 265- (Rupees Rs. Rs. Physical
Omprakash Aganwal, Mr. Swapnd | Eight Crone Thirly Two Lakh 3.30,00,000/ 32,00, 000i-
Agarwal, Mr. Gulab Bajirac | Sixly Thres Thotsand Two | (Rupees Theee | [Rupses Thirly
Shitole, Mr. Kailas Bajirao Shilole | Hundred and Sixly Five Only) | Crone Twenty Two Lekh
a5 on M-06-20F2 Lakh Only) Ciniy')
Descrigtion of the Progerty -
List of flats:
Sr | Wing Flat | Type |[Areain Sr | Wing | Flat Type | Areain
no. No. Sq. FL. na. Mo, S5q. FL
1 B 101 2 BHK 1126 24 B GOG 3BHK 1372
2 [ B | 1wz [zBHK | 1188 25| B | 701 | 2BHK | 118
3 B 104 2BHK | 998 26 B To2 2 BHK 1188
4 B 105 2BHK | 782 27 B 703 3 BHEK 1501
5 | B | 108 |3BHK | 13 25| 8 05 | 28HK | 1029
fi B 201 2BHK | 1088 28 ) TOE | 2BHK | 1018
T B 203 ABHK 1445 ap g a0z & HHK 1088
8 B 206 IBHK | 1372 i i a3 JBHK | 1202
9 | & | a2 [oee [tes | [32] B | 805 [ 284K | 1445
1d B 303 JBHK | 1501 33 B GIH JBHK | 1372
18] B 305 | 2BHK | 1029 34 B 103 JBHK | 1112
12| B | 308 | 3BHK | 137 35| B | 202 |28HK | 890
13| B | 402 |2BHK | %202 | (36| B | 204 [ 2BHK | 739
14 ] 2l JEHHK, 1445 ar 8 205 2BHK 762
15 B 404 2BHK [ 739 38 B a0 2BHK | 334
16 B 405 2BHK | TEZ 30 8 304 2BHK | 738
17 B 206 JBHE 1372 40 B 401 2 BHK a06
18 B an 2BHK | 84 41 B S04 2BHK | 739
19 B a02 2BHE 1183 42 B B05 2 BHE Th2
20 B 303 2BHK [ 1112 43 B G04 2BHK | 730
21 B 306 2BHK | 1018 4 B G605 2BHK | 762
22 B 602 2BHK | 1202 45 8 B04 ZBHK | 738
25| B | 603 | 3BHK | 1445

Corstructed on land-

1. Al thet pieca and parcel of land aomeasunng 20 Aarwhichiis out of and forming par of the property besrng 5. No; 23 Hissa Mo, 11
which ts tofally admeasunng area 01H 236 R {Including Pot Kharaha) situated at vilage Kasarssl, Tal. Haveli, Dist: Puma s as bounded
aEsunder

Cmoor towards the East - By Rosd Cnortowards the South - By Property of Mr, Ravindra Gaikwed
(i or towards the West - By Property of Mr. Manudi Shitole Cmor bowasds e North - By Propesiy of M. Gufab Shitole

£ All that piece and parcel of ihe fand aomessuring 00 H 48 Aar which is out of and farming part of the property bearing 5. Nao. 23, Hissa
Mo, 1i2, which is totally admeasuring area 07 H 27 R situated af village Kasarsal. Tal, Haweli, Dist Pure along with the struciumas!
puilding's being constructed there on

Cnortowards the East =By 3Ro 2311 of Mr. Vijay Agarwal Dnor towards the South - By 3 No 2311 of Mr. Marufi Shitole
Cnortowards the West =By 3 No Z3//2 of Mr, Gulab Shitale Dnor towiands Morth - By 3 Mo 230172 of Mr, Nitin Shitobe

togather wilh the structures, erecions and athar constructions therean including al the Nats/units/shopsiparking spacas ata. farming part
ol the Project tiled “Cellanding” and all plank, machinery, ixlures and flings atiached to the 2arth or permanently fastenad bo anylhing
aliached ko sarth, bolh present and fuiurs

Mote: prospeciive purchasers are requested b conduscl due diligence before submittng any bid,

Disclosure; SADN 9912024, SAID IR 2024 filed before DRT Pune and SAZ2E 2024 & filed bafore DRT I Mumiai.

The sale shall be subject 1o outoome of litigation

The financial facilities of Assignor mentioned herein (hereinafter referred to as (“Assignor/Original Lender”) have been assigned to Edelweiss
Asset Reconstruction Company Limited acting in its capacity as trustee of EARC-TRUST-SC-396 (hereinafter referred as “EARC”) pursuant to
the Assignment Agreement dated 31-12-2020 under Sec.5 of SARFAESI Act, 2002. Pursuant to the said assignment, EARC stepped into the shoes
of the Assignor and exercises its rights as the secured creditor. That EARC, in its capacity as secured creditor, had taken possession of the below
mentioned immovable secured assets under 13(4) of SARFAESI Act and Rules there under.

Notice of 30 days is hereby given to the public in general and in particular to the Borrower and Guarantor (s) that the below described immovable
secured assets mortgaged in favor of the Secured Creditor, the physical possession of which has been taken by the Authorised Officer (AO) of
Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis, for recovery of the amounts mentioned here-
in below due to EARC together with further interest and other expenses/costs thereon deducted for any money received by EARC from Borrower
and Guarantor. The Reserve Price and the Earnest Money Deposit are mentioned below for each property.

DETAILS OF SECURED ASSET PUT FOR AUCTION:

| Loan Account Name Of Bank & |Total Outstanding Earnest Money| Date & | Type of
ﬁ:) NolName of the | Name of Borrower/ ,:lr:::; Branch, Account |Dues in INR as on PrIiR::(fr:v ;s) Deposit (Emd!), Time Of Pgssessu
Selling Institution Co Borrower Number & IFSC Code|  06-12-2024 In Rs Auction | ion
1) Samir Rajendra ICICI Bank Ltd. %43,70,000/- [X 4,37,000/-
KOHHL170000 Sonawane(“Borrower”) . - (Rupees (Rupees .
Hdgllj Iéf;\lTG 2) Chhaya Rajendra .Fé&g.r Nariman Pomt., £ 4 Forty-Three | Four Lakhs 1 01&2025 r:;gg;g;l
| ENANCE |Sonawane (“Co-Borrower”)g . agy  000405120250; 53,35,392.64 |Lakhs Seventy] Thirty-Seven | 01.00 PM
LIMITED 3) Prashant Rajendra I1CIC0000004 Thousand | Thousand
Sonawane (“Co-Borrower”) Only) Only)

PROPERTY DESCRIPTION : All that piece and parcel of the property bearing R.S. No.268/7B, out of which Plot No.9, having area 122.18 Sq. Mtrs.
along with building on it, situated at G P Milkat No.6570, Karanje Turf, Stara, Taluka Satara, District Satara, Bounded By: East: Plot No.8, West:
Plot No.10 & 11, South: Road, North: Plot No.12

Important Information regarding Auction Process:

All Demand Drafts (DD) shall be drawn in favor of Trust name as mentioned above and payable at Mumbai.

Last Date of Submission of EMD Received 1 day prior to the date of auction

Place for Submission of Bids 1st Floor, Edelweiss House, off CST Road, Kalina, Mumbai-400098

Contact Persons with Phone Nos. Toll free no — 18002666540 Website - https://auction.edelweissarc.in/

A
2
3
4 [Place of Auction (Web Site for Auction)  [E-Auction (https://auction.edelweissarc.in)
5
6

Date & Time of Inspection of the Property | As per prior appointment

For detailed terms and conditions of the sale, please refer to the link provided in EARC’s website i.e. https://auction.edelweissarc.in

Place: Mumbai Sd/- Authorized Officer
Date: 06-12-2024 For Edelweiss Asset Reconstruction Company Limited
(Trustee of EARC TRUST SC 396)

G Baslas s

financialexp.epapr.in

Al ihe Auction, the putlic generally is invied to submit their Gidis] personally, The Bomowers)/Co-Bomower () are herehy given last
chance topay the total duas with furthar intenast within 15-days from the date of publicaton of thes notice, falng which the Immovable
Properly will be sold as per schedule, The E auction will be stopped if, amaount due as aforesaid, with intarest and costs (inchuding the cost
of the sale) are tendered io the Authorised Officeror proof s given to his satisfaction that the amount of such secured debt, interest and
cosls has been paid bafora the data of the suclion.

Mo officer or olher persan, having any duly 1o perormin connection with tis sale shall, howswer, direcily orindirecty bed for, acquire or
attempt o acquera any interest in the Immovable Property soid

The sala ghall be sulsact lo the conditfons préscribed in the Securily Interest (Enforcemant) Rufes, 2002 and 1o the foliowing further
conditions;

B The E-auchion will take place through portal hitps:Mwénw bankeauctions.com on 26-12-2024 between 2,00 PM to 3.00 P with limited
axtansionof 10 minutes each, The sealed anvelope conlaining Dermand Orafl of EMD for particapating in E- Auclion shall be stbmitbed o
the Authorsed Officer of the TCHFL on or before 24-72-2024 1ill 5.00 PM 8t Branch address for payment of EMD through
NEFT/RTGEIMPS. kndly contact Authorsed Officer,

Auction Terms and Condition : 1) The parficulars specified inthe Schadilke hersin balow have bean stated b the best of the information
of thie undersigned but the undersigned shall not be answerable for any emor. misziatement or oméssion in this proclamaton. nthe event
of any dispite arizing a5 to tha amounl bid, o 25 1o the bidder, the Immayable Progerty shall 24 once again be pul up 1o suclon subjecl bo
fhe discretion of the Authonsed Officer, 2) The Immovable Property shall notbe sold below the Reserve Price, EMID amount shall be 109
of the Resanve Price amount. 3) Bid Increment Amount will be: Bs, 1,00, 000 Rupeses Ona Lakh Only).4) All the Bds submitled for the
purchase of the propery shall be accompanied by Eamest Money as menfioned above by way of a Demand Drafi favoring the “TATA
CAPITAL HOUSING FINANCE LTD." Payable al Branch address. The Demand Drafts will be retumed to the unsuccassiul biddess affer
auciion, For payment of EMD frough NEFTRTGESIMPS, kindly contact Authorised Officer. 5) The: highest bidder shall be declared as
succassful bdder provided ahays tal hedshe is lagally gualifed 10 bid and provided fusther that the bid amaunt is nothess than the reserve
price. 1 shadl be in fhe discration of the Autharised Officer o decling acceptance of the highest bid when the price ofered appears so ciearly
nadeguate a5 iomake itinadvisabie todoso.6) For reasons recorded, i shall be in the discretion of the Authorized Officer to
adjourn/discontmue the sale. T} Inspeciion of the Immovable Property can be done on 20-12-2024 bebwesn 11 AM 1o 5,00 PM wilh price
appoiniment. 8) The person dedared as a successhul bidder shall, mmmediately after such daclaration. deposit iwenty-five per cent of the
amcunt of purchase menay/bid which would indude EMD ameunt to the Aulhorised Oficerwithin 24Hrs and in defzul of such deposil, fhe
property shall forthwith ba put to fresh auction/Sale by private reaty. 9) In case the inital deposit iz made a5 abowve, the bafance amaunt of
the purchase monay payable shall be paid by the purchaser lo the Authorsed Officer on or before the 15th day from the date af
confirmation of $he sale of the propery, exclusive of such day, or if the 15th day be a Sunday or other holiday, then on the first office day
aflerthe 15thday. 10) In the avent of defaull of any payment within the period mentioned above, the property shall be puf fo fresh
auclion/Seke by private frealy. The deposil including EMD- shall stand forfeited by TATA CAPITAL HOUSING FINANCE LTD ard fhe
defaulting purchaser shalllosa all claims to the property, 11} Details of any encumbrances. known 1o the TATA CAPITAL HOUSING
FINARCE LTD, fowhich fhe property is Bable; as per table above, Claims, ifany, which heve been pid forwend fo the propery and any
oher known padiculars bearing on ils nature and value: as per fabée above, The Infending Bidder is advised 10 make their own
ndependent inquiries regarding encumbrances on the property inciuding statutory liabéties arears of propey tax, slechicity ete.
12)Forany other datails or for procedure online training on e-auction the prospective bidders may contact the Senvice Provider, C1 INDIA
PYVTLTD,, Addresz: C1 INDIA PYTLTD. 3rd Floor, Plol Mo BE seclord4, Gurgaon, Haryana-122003 Mob.: 5866882937 & Phone |
TINBETI24 125 126 Email |D: gujsrat@clndia.com | support@bankeavckons.com  or Mr. Subhash Toppo, Mobile Mo
BATOE05610 and e-mall Id; subhash loppoi@iatacapital com, 13} TDS of 1% will be applicable and payable by the haghest bidder oves the
highest declared b amaunt. The payment neads 1o be depasited by highes! bidder in tha PAN of the ownar! bomowern{s) and the copy of
ihe challan ghall be submitted to our company. 14} Please refer iothe below link provided in secured creditor's website hitp s [Vzivhk
far the above details. 15) Kindly atso wisil the link: hitps:fwanw. tatacapital comproperty-disposal hirmil

Flease Note - TCHFL has nod engeged any broser/agent apar from the menfioned suclioning pariner for sebetauction of this property.
Irtarestad parties shauld anly conlact the undarsigned or tha Authonisad officer for all quenses and angeiry In s mattar,

_PTHW:_PUHE
Date- 09-12-2024

—— e

Sdi- Authorised Officer,
Tata Capital Housing Finance Ltd.

Pune
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Copsrescue
married
woman
from Dubai

FPJ News Service

THANE

A married woman held cap-
tive in Dubai has been rescued
and reunited with her hus-
band by police in Thane dis-
trict, officials said on Sunday.

Mumbra police said the
woman’s husband lodged a
complaint on December 1,
stating that his wife had been
struck in Dubai. According to
the complaint, the woman, a
resident of Mumbra, had
gone to Dubai on November
25, after being referred by a
friend for a stage dance show.

The victim learned about
the opportunity through
social media and contacted
the messenger. Upon arriving
in Dubai, she discovered that
the work involved perform-
ing as a bar dancer.

The situation deteriorated
when the woman, who had
facilitated the victim’s trip,
and the organisers told the
victim that Rs6 to Rs7 lakh
had already been spent on
her and that if she wanted to
return, she would need to pay
Rs2.5 lakh.

She was tortured and
deprived of food. Unable to
stand the harassment, the
woman contacted her hus-
band. After receiving the
complaint, the police
launched a probe and coordi-
nated with multiple agencies
to ensure her safe return.

mumbai

Mumbai, Monday, December 9, 2024

BANGLADESH UNREST | 4,000 people - religious institutions,

citizens groups, saints and kirtankars -

participate in march

Protests in Navi Mumbai

FPJ News Service
MUMBAI

Members of the Sakal Hindu
Samaj, other groups and
citizens held a protest march
on Sunday in Vashi, Navi
Mumbai, against alleged
atrocities against Hindus in
Bangladesh.

Around 4,000 people gath-
ered for the march that
began at 4pm from Gavdevi
Mari Mata Mandir, Juhugaon
and ended at 6.30pm at
Chhatrapati Shivaji Maharaj
Chowk, Vashi. Various relig-
ious institutions, citizens
groups, saints, and kir-
tankars participated in the
march.

“A chaotic government led
by Mohammad Yunus has
been established in
Bangladesh after a recent
change of power. Since the
establishment of this govern-
ment, the minority Hindu
community in Bangladesh
has been victimised by
extremist Muslim anarchists.
The attacks, killings, looting,
robberies, arson, atrocities
against women, and inhu-
man  atrocities  against
children and women of the
Hindu and other minority
communities by extremists
are a matter of concern for
the Hindu community in
India,” the Akhil Hindu

PUBLIC NOTICE

NOTICE is hereby given that RENU
RAJIV AGARWAL (“Owner”) residing at
Flat No. 3, Fairfield Co-operative
Housing Society Limited, 112,
Churchgate Reclamation, Mumbai - 400
020 has agreed to sell and transfer to our
client, the premises more particularly
described in the Schedule hereunder
written (“the said Premises”), free from
all encumbrances, charges and doubts
and for that purpose we are instructed to
investigate the title of the Owner to the
said Premises.

All persons having any claimin respect of
the said Premises or part thereof by way
of sale, exchange, mortgage, charge,
guarantee, gift, trust, maintenance,
possession, lease, tenancy, lien, licence
or beneficial right/interest under any
trust, right of prescription or preemption
or under any agreement or other
disposition or under any decree, order or
award passed by any Court or Authority
or otherwise claiming howsoever are
hereby requested to make the same
known in writing along with copies of
relevant supporting documents to the
undersigned having their office at 1011-
1015 Raheja Chambers, 10th Floor,
Nariman Point, Mumbai 400021 or by
email on sirisha_sampat@
sngpartners.in, within a period of 7
(seven) days from the date of publication
hereof, failing which, all or any of such
purported claims/objections, interest or
demand shall be deemed to have been
waived and/or abandoned and our client
shall proceed with the proposed
transaction.

THE SCHEDULE ABOVE
REFERRED TO
(Description of the “said Premises”)
All those 5 (five) fully paid up shares of
Rs. 50/- (Rupees Fifty Only) each bearing
distinctive nos. 36 to 40 (both inclusive)
of Share Certificate No. A under M. Reg.
No. 8 and all those 230 (two thirty) fully
paid up shares of Rs. 50/- (Rupees Fifty
Only) each bearing distinctive numbers
from 5417 to 5646 (both inclusive) under
Share Certificate No. B under M. Reg.
No. 8 issued by the Fairfield Co-operative
Housing Society Limited together with
the ownership of the Residential Flat No.
3 admeasuring approximately 366 sq. ft.
(approx. 27.87 sq. mtrs.) on the ground

Samaj said in a statement.
The group said it was
unfortunate that the atroc-
ities are taking place under
the watch of the Bangladesh
government machinery and
police. “The security appar-
atus has remained silent
spectators instead of saving
the minorities there. At the
same time, Hindus in
Bangladesh tried to raise
their voice against the injus-
tice and atrocities committed
against them. However, the
government there has sup-
pressed their voice. When
Hindus there tried to protest,

The group said it
was unfortunate
that the atrocities
are taking place
under the watch of
the govt and police

e

the Bangladeshi government
crushed the Hindu protests.
Sri Chinmoy Das of ISKCON
was illegally arrested and his
lawyer brutally assaulted. His
supporters were denied

against attack on Hindus

Satish Nikam, a member of
Sakal Hindu Samaj, a con-
glomerate of Hindu organisa-
tions.

Meanwhile, the Bar
Council of Maharashtra and
Goa has requested the Bar
Council of India to involve
the ‘Commonwealth Lawyers
Association’ and the ‘Bar
Council of Bangladesh’ to get
legal aid for victims of the
attacks on Hindus, including
advocate Ramen Roy, the
legal representative of ISK-
CON monk Chinmoy Krishna
Das, who was assaulted and

entry into India even though

they had Indian visas,” said is currently in an ICU.

invitation

Niranjan
Deshpande

five-judge Constitution
Bench, while uphold-
ing amendments per-

mitting practices of Jallikattu,
Kambala and  Bailgada
Sharyat, has refused to state
that animals have a fundamen-
tal right to life, but observed
that animals must be protected
from unnecessary pain and
suffering. This is a backlash to
the animal rights movement.

There is an urgent need to
purge the notions that Indian
dogs are not suitable for public
shelter or rescue or rehabilita-
tion, shopping for a pet is safer
than adopting, and feeding
strays can lead to a population
explosion. These are part of
the argument that animals
cannot derive a right to life.

It needs to emphasised that
dog vans can be used to deal
with issues such as birth-con-
trol, rabies and dog bites; they
do not stop people from feed-
ing dogs. Rule 11(3) of Animal
Birth Control Rules, 2023, pro-
vides a provision for publish-
ing public notices or putting
up banners before catching
dogs with rabies or for vacci-
nations. Rule 11(6) provides for
sheltering animals in animal

www.freepressjournalin

OUR CANINE FRIENDS
DESERVE A LOT MORE

birth control centres, and
Rules 11(11) to (14) provide for
keeping dogs for 12 hours
before surgery.

Shelters need to be
adequately staffed and the
waiting period before surgery
should be 12 hours, as man-
dated. The number of bite
cases and data on treatment of
patients with dog bites main-
tained by the animal hus-
bandry offices need to be
made public.

Rule 11(6) also suggests that
only stipulated animals
according to housing capacity
be captured. There is an
urgent need for follow-up
between the number of dog
bites, complaints of rabies,
number of dogs that are
already housed and number of
dogs captured. Rule 11(9 is)
cautions capturing female
puppies with others until they
are two months old, and
further releasing dogs cap-
tured for sterilisation in the
same areas from where they
are captured.

Rule 11(10) makes it compul-
sory for examination by vet-
erinary practitioners. Rule
11(17) provides for post-oper-
ative care of four days, which
means that the animal hus-
bandry department should be
well-staffed, equipped and
well-trained before it starts
registering frivolous dog bite
complaints. Rule 11 (19), in fact,
provides for geotagging, which
in itself is a deterrent to avoid
animal cruelty.

There is also an urgent need

for a specified process for
selecting areas based on inci-
dents of dog bites. The current
list of members in dog-catch-
ing teams and their designa-
tions and training given should
be sought after along with
information about the condi-
tion of injured persons, the
nature of injuries, and the
injury certificate of the
humans on reports of dog bites
by dogs having rabies, while
avoiding a blanket division of
old and new cases as received
in RTI queries.

A holistic reading of rules
provides for using a dog van as
a form of ambulance and also
requires concerned depart-
ments to play the role of a
guardian. Cooperative
societies may promote a posi-
tive environment and support
the idea of community-shared
guardianship and avoidance of
waste mismanagement.

Municipal  corporations
must create a common area
where stray dogs are fed every
day. It not only will discourage
stray dogs from hunting the
dumping grounds for food, but
also restrict menace and dog
bites that the popular notions
stress on.

With an attitude of indiffer-
ence and hostility, we risk mis-
interpreting safeguards avail-
able within the law and delay
acknowledgement our furry
friends deserve for their
loyalty.

Niranjan Deshpande
is an advocate at the
Bombay High Court

Urvi Mahajani
MUMBAI

issued by the

In a major relief to V Hotels
(formerly Tulip Hospitality Services
Ltd), the Bombay High Court has
quashed an attachment order
Adjudicating
Authority under the Prevention of
Money Laundering Act (PMLA).

This order followed a provisional

attachment  issued

Enforcement Directorate (ED).

V Hotels had challenged the pro-
visional attachment order dated
April 25 by the ED and the subse-
quent complaint filed by the cen-
tral agency on May 22 before the
Adjudicating Authority. The adjudi-
cating authority confirmed the

attachment of 12 properties, includ-
ing the V Hotel near Juhu Beach, on
May 27.

The hospitality company con-
tended that it had undergone a suc-
cessful Corporate Insolvency
Resolution Process (CIRP) under
the Insolvency and Bankruptcy
Code (IBC), 2016, with a resolution
plan approved by the National

by the

Limited.

Company Law Tribunal (NCLT) on
April 26. This plan, upheld by the
Supreme Court, transferred con-
trol of the corporate debtor to a
third party, Macrotech Developers

Counsels for V Hotels and
Macrotech, Janak Dwarkadas and
Cyrus Ardeshir, argued that Section
32A of the IBC grants immunity to

the corporate debtor and its prop-
erties from prosecution or attach-
ment for offences committed prior
to CIRP commencement.

ED counsels, Aayush Kedia and

Hiten Venegavkar, opposed the

plea contending that the attach-
ment order does not hinder the res-
olution process and was necessary
to ensure accountability. They sub-

In major relief to V Hotels, HC quashes order attaching its properties

mitted that the provisional attach-
ment of Rs520 crore (the alleged
proceeds of crime) was intended to
prevent misuse of the insolvency
process.

However, holding that the attach-
ment orders violated the mandate
of Section 32A of the IBC and its
earlier decisions, the HC quashed
the orders.

. | Name of the corporate debtor along with
PAN/ CIN/ LLP No.

MODIFICATION IN FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
'XRBIA WARAI DEVELOPERS PRIVATE LIMITED'

OPERATING IN REAL ESTATE SECTOR AT PUNE & MUMBAI, MAHARASHTRA
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

XRBIA WARAI DEVELOPERS
PRIVATE LIMITED
U45200PN2013PTC147405

2. | Address of the registered office
(as per MCA records)

Mantri House, 1st Floor, 929, F.C. Road, Pune,
Maharashtra, India, 411004

3. | URL of website

NA

4. | Details of place where majority of fixed
assets are located

Real Estate Project “Xrbia warai Smart City” in

Neral, Dist: Raigad Maharashtra
Further Details can be sought from the RP by
sending an email on warai.cirp@gmail.com

5. | Installed capacity of main products/
services

Not Applicable

6. | Quantity and value of main products /
services sold in last financial year

Not Applicable

7. | Number of employees / workmen

Data not available

8. | Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

The details can be sought by sending an email
on Warai.cirp@gmail.comand / or Virtual Data
Room in accordance with the provisions of
the Code and Regulations made thereunder.

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available
at URL:

The detailed invitation for expression of
interest which shall include the eligibility for
resolution applicants under Sec 25(2)(h) of the
Code can be sought by sending an email on

warai.cirp@gmail.com

10.| Last date for receipt of expression of interest

December 23, 2024 {Becember08-2024)

11| Date of issue of provisional list of
prospective resolution applicants

January 02, 2025 {December-18-2024)

12| Last date for submission of objections to
provisional list

January 07, 2025 {December-23,2024)

13| Date of issue of final list of Prospective
Resolution Applicants

January 17, 2025 {Jantary-02-2625}

14.|Date of issue of Information Memorandum,
Evaluation Matrix and Request for Resolution
Plans to prospective resolution applicants

January 22, 2025 {January-07,-2625)

SHERIFF’S NOTICE
AUCTION SALE OF IMMOVABLE PROPERTY
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
EXECUTION APPLICATION NO. 378 OF 2014
ARBITRATION AWARD DATED 19TH NOVEMBER, 2012
Tata Consumer Products Ltd.
(Earlier known as Tata Global Beverages Limited)
...Claimant

Versus
Intermodal Transport & Trading Systems Pvt. Ltd.
...Respondent

Pursuant to the Warrant for Sale of immovable property dated
23rd February, 2015, duly revalidated from time to time, issued by the
Hon’ble High Court, Bombay in the abovementioned Execution
Application No.378 of 2014 in Arbitration Award dated 19th November,
2012 and pursuant to the Order dated 5th December, 2024 passed by
His Lordship Shri Justice Abhay Ahuja of the Hon’ble High Court,
Bombay, the offers are invited in sealed / closed covers by the Sheriff
of Mumbai for the auction sale of the right, title and interest of the
Respondent abovenamed in their ownership Immovable Property
situated at ITTS House, 6th floor, 28, K. Dubash Marg, Shri Sai Baba
Marg, Mumbai — 400 023 bearing Cadastral Survey No.138, alongwith
Demand Draft / Pay Order in the sum of Rs. 55,00,000/- (Rupees
Fifty Five Lakhs only) as Earnest Money Deposit drawn in favour of
“Sheriff of Mumbai”, payable at Mumbai, so as to reach the Sheriff's
office on or before 7th January, 2025 by 5.00 p.m. The area of the
said suit premises is 2051.13 sq.ft. (carpet) as measured by the
Valuer.

The sale will be held on “As is where is basis and as is what is
basis”.

The offers will be opened and considered before the His
Lordship Shri Justice Abhay Ahuja of the Hon’ble High Court, Bombay
in Court Room No. 26-A, High Court Annex Building, First Floor, High
Court, Bombay on Thursday, the 9th day of January, 2025 at 2.30
p.m. when the offerers may remain present and increase their offers,
if they so desire. The inspection of the said property will be given to

MBIVALI MUNICIPAL CORPORATION

authorised dealer.

5. KALYAN DO
7%

i) Computer Department
=" Tender Notice No.kdmc/comp/13/2024-25 (2nd Call)

The Commissioner, Kalyan Dombivli Municipal Corporation, Kalyan invites tenders through
e-Tendering system for Annual Maintenance Contract Computer with Onsite support for two
year from registered company or sole proprietor or which is manufacturing company or their

Sr. Name Of Work Cost of EMD | Time Limit
No. Description Quantity blank tender For .
form completion
1 | Annual Maintenance Contract
(Comprehensive) of Lenovo Desktop 170 Rs. 590/- Rs. | 24 Months
Computer for Two Years 15000/-

Terms & Conditions:

1. The detailed tender notice and blank tender forms are available at
www.mahatenders.gov.in from 09/12/2024 to 23/12/2024 up to 3.00 p.m.
2. The tenders through e-Tendering system will be accepted from 09/12/2024 to 23/12/2024

up to 3.00 p.m.

ok w

KDMC/PRO/HQ/1909
Dt. 06/12/2024

If possible, the tenders will be open on 24/12/2024 at 3:15 pm at e-Tender cell, KDMC.

However, Commissioner KDMC Reserves right to postpone the date of tender opening.
Commissioner KDMC reserves the right to reject one or all tenders without assigning any
reason thereof and such decision will be final and binding to all.

Kalyan Dombivali Municipal Corporation

Sd/-
Commissioner

Kalyan

floor of the bUI|dIng known as ‘Fairfield 15.|Last date for submission of resolution plans

February 21, 2025 {February-06-2025)

which building is constructed on a plot of

) 16. |Process email id to submit EOI
collector leasehold land bearing CS No.

warai.cirp@gmail.com

1557 of fort Division and situated at Plot
No. 112, Churchgate Reclamation,
Mumbai 400 020.
Dated this 9th day of December, 2024.
For SNG & PARTNERS,
Sd/-
Mrs. Sirisha Sampat
Partner
Advocates and Solicitors

Date: 08" December 2024
Place: Mumbai

Vikas Gopichand Khiyanij
Resolution Professional of
XRBIA WARAI DEVELOPERS PRIVATE LIMITED

(Undergoing CIRP vide order dated June 28, 2024)

Registration Number: IBBI/IPA-001/IP-P02738/2022-2023/14194
Address & email id registered with IBBI:

910, 9th Floor, Ajmera Sikova, Nityanand Nagar, Ghatkopar West,
Mumbai-400086, Suburban, Maharashtra ,400086

Process specific email id for correspondence: Warai.cir

Sd/-

mail.com

the intending offerers on 19th December, 2024 and 20th December,
2024 in between 1.00 p.m. to 4.00 p.m. The Hon’ble Court reserves
his right either to accept or reject any offer without assigning any
reason therefore. A copy of terms of conditions of the sale and
undertaking to be executed by the offerer will be available in Sheriff's
office situated at Old Secretariat Building (City Civil Court Building),
Ground floor, Next to University of Mumbai, K.B. Patil Marg, Mumbai
— 400 032, on any working day during the office hours on payment of
Rs.100/- (Non refundable / non adjustable).
Dated this 5th day of December, 2024.

Dy. Sheriff of Mumbai
For Sheriff of Mumbai

do 30 gsier
Bank of Baroda

Zonal Stressed Asset Recovery Branch : Meher Chamber, Ground floor, Dr. Sunderlal Behl Marg,
Ballard Estate, Mumbai-400001, Phone: 022-43683807, 43683808, Email: armbom@bankofbaroda.co.in

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES/ “APPENDIX- IV-A [SEE PROVISO TO RULE 8 (6)]

Security Interest (Enforcement) Rules, 2002.

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the

Notice is hereby given to the public in general and in particular to the Borrower (s), Mortgagor (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, possession of
which has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on “As is where is”, “As is what is” and “Whatever there is” for recovery of dues in below mentioned account/s. The details
of Borrower/s/Mortgagor/Guarantor/s/Secured Asset/s/Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below

Name & Address of Borrower/s /Guarantor/s Description of the immovable Total Dues 1.Date of e-Auction (1) Reserve Price & | 1. EMD deposit Account | 1. Status of possession
property with known 2. Time of E-auction - (2) EMD Amount of | No. (Constructive /
encumbrances, if any Start Time to End Time | the Property 2 IFSC Code Physical)
3.Last date and time (3) Bid Increase 3. Bank of Baroda 28 Property Inspection
of submission of Bid Amount Branch date
and EMD. 3.Time
M/s Shalibhadra Corporation:- B-81, Cotton Exchange | Flat No. 301 & 302 adm 784 Sq.ft Total dues- 1.27.12.2024 1) Rs 517.00 lakh | 1. 03830200001231 1. Symbolic
Bldg, 157 Floor, Cotton Green, Mumbai 400033 Carpet area and 766 Sq.ft on the Rs 2.1300 Hrs to 1700 Hrs | 2) Rs 51.70 lakh 2. BARBOBALBOM 2.17.12.2024
Mr. Priyen Ravindra Khona (Proprietor) Third floor of the society known | 25,96,70,914.20/- | 3.26.12.2024 and 3) Rs 1.00 lakh (Fifth Character Zero)
Mrs. Reena Ravindra Khona (Guarantor) as ‘Desai Solitaire CHS Ltd + one | as on 30.04.2024 | 17.00 Hrs 3. Ballard Estate 3.11.00 Am to 01.00 Pm
Mr. Ravindra Khona (Guarantor) car parking space lying and being Plus Legal Account Name: ARMB | Note: The Property
Flat No. 301 & 302, Desai Solitaire CHSL, Opp. Don Bosco | Situated at Cadastral Survey No. 789/ | - Charges, Other Recovery Account is under Symbolic
School, Nathalal Parekh Marg, Kings Circle, Mumbai 400019. | 10, 790/ 10 Village Matunga Division, | ~ Charges Plus Possession and Bank
Mr. Somchand U. Shah (Guarantor):-Room No.6, Manu | Nathalal Parekh Marg, Opp. Don |  subsequent will hand over the
Smriti Building, Ayre, Road, Opp Gaondevi Mandir, Dombivali | Bosco School, Kings Circle, Matunga interest/cost property symbolically to
East, Thane 421201 Mumbai 400019 thereon the Auction Purchaser
Encumbrance known to bank: Nil

contact the Authorised officer on Tel No.022-43683805 Mobile No. 9869375872

Date: 06.12.2024
Place: Mumbai

For detailed terms and conditions of sale, please refer/visit to the website link https://lwww.bankofbaroda.in/e-auction.htm and https://bob.auctiontiger.nettEPROC/prospective bidders may E] T

Authorised Officer
Bank Of Baroda

05B| State BanT?c?f

A notice is hereby given that the following Borrower/s have defaulted in the repayment of principal and interest of the loans facility
obtained by them from the Bank and the loans have been classified as Non-Performing Assets (NPA). The notices were issued to them
under section 13(2) of Securitisation and Reconstruction of Financial Asset and Enforcement of Security Interest Act, 2002 on their
last known addresses, but they have been returned unserved and as such are hereby informed by way of this public notice.

%I'GF Home Loan Centre, Mumbai South, Voltas House, ‘A" 1st Floor,
Dr. Ambedkar Road, Chinchpokli (E), Mumbai - 400033
India Ph.022-66962503/04/06/07 Email: sbi.17889@sbi.co.in

DEMAND NOTICE

Sr.| Name of the Borrowers & Address, Account No. Details of Secured Date of Total Dues
INo.| Assets 13(2) Notice

1 | ShriAshokR Vishwakarma & Smt Sunita Ashok Vishwakarma | Flat No 203, on 2nd | 28.10.2024 Rs 49,88,654/-
(1) Flat No 303, Spring Leaf, Building No 13/A, Akhurli Road, | Floorinthe said building (Rupees Forty
Lokhandwala Township, Kandivali (E), Mumbai-400101 (2) E-30, | knownas OMApartment, | Date of Nine Lakhs Eighty
Samata Welfare Society, Akurli Road, Gokul Nagar, Kandivali (E), | admeasuring 550 sq ft NPA Eight Thousand Six
Mumbai-400101 built up area, House No | 26.10.2024 | Hundred Fifty Four
Shri Ashok R Vishwakarma, C/o Ideal Quotation and Co Ground | 692/02, CTS No 1187, Only)ason
Floor, Shop No 29, Goyal Plaza, Kasturba Cross Road No 4, Borivali | Survey no 106/2 at 28.10.2024
(E), Mumbai- 400066 Shahabaj Village,

Smt Sunita Ashok Vishwakarma, C/o Utsav Consulting Services | Sector 19, CBD
E-30, Samata Welfare Society, Akurli Road, Gokul Nagar, Kandivali | Belapur, Navi Mumbai,
(E), Mumbai-400101 Tal & District- Thane.
Home Loan Account No: 40814679986

2 | Shri Ashok R Vishwakarma & Smt Sunita Ashok Vishwakarma | All that piece and parcel | 28.10.2024 Rs 50,00,711/-

(1) Flat No 303, Spring Leaf, Building No 13/A, Akhurli Road, | of FlatNo204, onsecond (Rupees Fifty
Lokhandwala Township, Kandivali (E), Mumbai-400101 (2) E-30, | floorin the said building | Date of Lakhs Seven
Samata Welfare Society, Akurli Road, Gokul Nagar, Kandivali (E), | knownas OM Apartment, NPA Hundred Eleven
Mumbai-400101 admeasuring 550 sq ft | 26.10.2024 Only) ason
Shri Ashok R Vishwakarma, C/o Ideal Quotation and Co Ground | built up area, House No 28.10.2024
Floor, Shop No 29, Goyal Plaza, Kasturba Cross Road No 4, Borivali | 692/02, CTS No 1187,
(E), Mumbai- 400066 Survey No 106/2 at
Smt Sunita Ashok Vishwakarma, C/o Utsav Consulting Services | Shahabaj Village,
E-30, Samata Welfare Society, Akurli Road, Gokul Nagar, Kandivali | Sector 19, CBD
(E), Mumbai-400101 Belapur, Navi Mumbai-
Home Loan Account No: 40814683392 Tal & Dist- Thane.

3 | Shri Sanjay Sohan Singh Dhirwan & Flat No 707, adm 50.70 sq mtrs Carpetareain | 31.10.2024 Rs 39,77,676/-
Smt Guddidevi Sohan Singh Dhirwan | | Wing of the Building No 12 of the Building (Rupees Thirty
Room No E/403, New Jamuna CHS, Tulini | known as Hyde Park, in Sector Il ofthe Complex | Date of | NineLacs Seventy
Road, Behind BSNL Exchange, MaheshPark, | known as 'Vinay Unique Gardens' situated on NPA Seven Thousand
Nallasopara (E), Thane-401207 land bearing Survey No 93 (177), HissaNo 2, | 30.10.2024 Six Hundred
Shri Sanjay Sohan Singh Dhirwan Survey No 96 (178), HissaNo 1,2, 7A, 7B, Survey Seventy Six Only)
Cl/o Route Mobile Limited, 3rd Floor, 4th | No 94 (182), Hissa No 1 to 8, of Village Dongare ason 31.10.2024
Dimension, New Link Road, Mindspace, | (Old Village Naringi), Taluka Vasai, Dist
Malad (W), Mumbai-400062. Palghar & within the Registration District & Sub
Housing Loan Account No-39974271725 | District Palghar (Old Thane) and within the

limits of Vasai Virar Municipal Corporation.

The above Borrower(s) and or their Guarantor(s) (whenever applicable) are hereby called upon to make payment
of outstanding amount within 60 days from the date of publication of this notice, failing which further steps will
be taken after expiry of 60 days from the date of this notice under sub-section (4) of Section 13 of Securitisation
and Reconstruction of Financial Asset and Enforcement of Security Interest Act, 2002.

The borrowers attention is invited to provision of sub-section (8) of section 13 of the Act, in respect of time
available to redeem the secured assets.
Date : 07.12.2024, Place: Mumbai

Authorized Officer, State Bank of India
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